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LEGISLATIVE ASSEMBLY. 

Wednesday, 25th Janual'Y, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

STATEMENT LAID ON THE TABLE. 

The Honourable Sir ltlalcolm Hailey (Finance Member) : Sir, I beg to 
lay on the table the information promised in reply to a question by Haji 
Wajih-ud-Din on the 16th January, 1922, regarding the number of appoint-
ments of the subordinate accounts service, filled by members of the different 
communities, in the office of the Accountant-General, Posts and Telegraphs, 
Calcutta, and offices subordinate thereto. 

Btat.merat .A_irag tlle .utber of "ppoiratfllll.e, of tlle ,.lJordiMte a.ccOfInt, ,.,."ice jUled iJg 
.... lJer' of tlle differerat comm"raitie, ira 'lie olJice oj tAe AccOflAtH' (}era~al, Poll, "nd 
Tcleg,."pA" OalCtltt", ".d office, nbordiMte tlle,.eto. 

- Permanent. Probationary. Provisional. I Sub. pro. tem. Officiating. 

Hindus . · 60 2 1 21 . 
Ku,limB . · 1 1 

Anglo-Indians · 8 ... ... .. . ... 

THE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL. 
The Honourable Sir. William Vincent (Home Member): Sir, I move 

for leave to withdraw the Bill further to amend the Code of Civil Procedure, 
1908, which Was introduced in the Legislative Assembly on the Jst March, 
1921. 

Honourable Members will remember that this Bill was circulated for 
opinion as the result of a motion in this Assembly in March last. We receiv-
ed the opinions of Local Governments before the September Session. I then 
proposed to ask the Assembly to take the Bill further into consideration, but 
later decided to postpone that motion in order to enable me to obtain the 
assistance of a strong legal Committee to examine certain provisions of the 
Bill. That Committee sat and, as a result of its deliberations, the principle of 
the Bill has been changed mat.erially. I, therefore, now seek leave of this 
Assembly to withdraw the present Bill and propose, within two or three days, 
to introduce a new Bill which will embody the provisions proposed by the 
Committee, because I think that that is a more suitable way of dealing with 
these proposals than proceeding with the Bill as it stands. I hope the 
Assembly will be able to accede to this request. 

( 1891 ) .& 
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Ir. President: The question is: 
, That leave be given to withdraw the Bill further to amend the Code of Civil Procedure 

1908.' . 

The motion was adopted. 

The Honourable Sir William Vincent: Sir, I withdraw the Bill. 

THE DELHI UNIVERSITY BILL. 

Xr. H. Sharp (Education Secretary) : Sir, I beg to move: 
• That this Assembly do recommend to the Council of State that the Bill to establish 

and incorllOratea nnitMry teaching and residential University at Delhi, be referred to a 
J oint Committee of this Assembly and of the Council of State and that the Joint Commiti;ee 
do consist of .2 Members.' 

I should like, Sir, if I may be permitted, to suggest at once a slight 
amendment to this motion, I1a.mely, that for the number '12' the number' 14 ' 
should be substituted. It is desirable to have, and there are advantages in 
having, a small l'ommittee in matters of this sort, but we found, on looking 
into it, that we could not get a sufficiently representative body out of 12 Mem-
hers, and, if I may, I should like to substitute' 14' for' 12 '. 

Ir. President: The question is : • 

• That this Assembly do recommend to the Council of State that the Bill to establish 
.nd incorporate a unitary teaching and residential U nivenity at Delhi, be referred to a Joint 
Committee of this Assembly and of the Council of State and that the Joint Comn:ittee do 
.consist of 14 Members'. 

Dr. H. S. Gour. (Nagpur Division: Non-Muhammadan) : Sir, before this 
Bill is consigned to a Select Committee, I should'like to make a few observa-. 
tions on the existing Bill. The constitution of this University is described in 
the ~ le as ' ~, erll  of a unitary teaching and residential type'. I 
have no objection to this description provided the Honourable Movu of this 
Resolution giv€'s an assurance to this House that the word' unitary' will be 
interpreted liberally, that tht: existing colleges of Delhi, the three Arts colleges, 
will be given a certain right to teach in the Uuiversity and that, subject to the 
approval of the Academic Council, their teachers wiU be recognised as teachers 
-of the University. The term' unitary' in its rigid sense, as applied to 
Dacca and Lucknow, excludes the existing colleges and converts them into 
merely residential hostels. There is no doubt that the tutorial staff attached 
to these colleges performs a very different function to that which is performed 
by a unitary system as applied to the University of Calcutta. I have no 
doubt that the Honourable Mover of this Resolution desires that the three 
<!olleges in Delhi should whole-heartedly era ~ with the University of 
Delhi with a view to make it a success, and, in that view I hope the 
Honourable Mover will assure the governing bodies of those colleges that 
their identity will not be wholly destroyed in the new University of Delhi, 

So much for the constitution of the University. I now pass on to its 
curriculum. The Honourable Mover will, I venture to think, agree with this 
House that, of the existing II Universities in this vast country, there 
is not a single ~ er  whi<>h possesses a Musical Faculty. Coming as 
he ~e  aud. as I do from the great Universities of Oxford and Cambridge, 
he will realise the necessity of such a Faculty. Students in this country have 
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to apply to the Trinity College of Music in London or tbe Royal Academy of 
~  for their proficiency certificates, and, I think, the University of Delhi 
would greatly improve its constitution and prestige if it added the Faculty of 
Music to thc Faculties therein described. I do not desire to say much with 
reference to the Faculties of Law, Medicine, Engineering and Agriculture 
beyond this, that the undergraduates and gra.duat;.:,s of the University of 
Delhi should be given the right of prosecuting their further studies in the 
adjoining Universities of Lahore and Allahabad, a right which they possess 
to-day. 

~ There must be a recognition by these Universities of the right of the 
graduates to prosecute their further studit:s for their legal degree and of under-
graduates to prosecute their further studies in Medicine, Engineering and 
• AeOTiculture. 

I now pass on to the government of the University. The Honourable 
'Mover will find that, under the scheme proposed in the Bill, of a total number 
of about 99 members of the Court, the majority are ez-officio and nomiDlLted 
members and the elected merqbers are in a minority. I suggest, for his 
favourable consideration, that the Court should consist of a majority of 
elected members. This could be easily _ achieved by giving the graduate 
representatives 30 instead of 25 members in the Court. This Honourable 
House and the Council of State are given under the Bill only six seats 
in ~ Court. I understand that, in the preliminary discussion which 
culminated in the draft of this Bill, the intention was to give the 
I.legislative Assembly and the Council of State six each, instead of six 
for both the Houses. I suggest that the Legislative Assembly and the 
Council of State should be represented on the Court in proportion to their 
, numerical strength. As such, I would suggest that 12 members be elected 
by the elected Memberl! of this House and 6 members by the elected Members 
of the Council of State, thus giving the two Houses of the Legislature 18 
members for the Court. That will give the elected members a. slight 
numerical superiority in the Court. In the ~ e e Council, I find. again. 
a disparity between the nominated and e;ll-officio members on the one hand 
and the elected members on the other and I suggest that this Hononrable 
House should have a direct representation on the Executive Council and 
that it should elect three members from among the elected Members of the 
Legisla.tive Assembly and that the Council of State should siI'..lilarly elect one 
member. and that would give them four members in the Executive Council 
of about 20. 

I now pass on to other matters. The Honolfra.ble Mover will find that, 
in regard to the constitution of the Court, the Chief Commissioner of Delhi has 
been given the except oDal power of appointing members to the Court subject 
, to the Dumber fixed by the Chancellor. 'I'hat may be an indeterminate, 
number, and I do not see any ground why the Chief Commissioner of Delhi 
.. hould be given the power of direct appointment to the Court. I should 
have thought that this Honourable House, as it is going toO finance the 
University of Delhi and will continue to take a paternal interest in its literary 
offspring, would be given such power, even assuming that it was necessary 
and I therefore Hsk the Honourable Mover to revise this provision, if not 
altogether to omit it. 
N ow, Sir, I turn to the power of the Chancellor. ~ le Members 

will find that these powel'S are somewhat wider , tha.n those possessed by the 
... 2 
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[Dr. H. S. Gour.} 
Universities of Lucknow and Dacca: see section 50 of the Lucknow 
University ALi and section 51 of the Dacca University Act. I suggest, 
as I believe it is intended, that a clear provision should be inserted in 
section 45, making it clear that these powers will cease after the 
establishment of the University. I also think, Sir, that members of the 
Court should possess the power to propose the addition or alteration 
of the existing Statutes, but such a proposal should, in the first instancet 
be submitted to the Executive Council of the University who should draw 
up a report and send the proposal on to the Court for final decision. I find 
that, in the present Bill, the Vice-Chancellor is to be appointed by the 
Chancellor. The Honourable Member in charge of the Bill could not be 
unaware of the provision made in Allahabad for the elec..iion of the Vice-
Chancellor, and, while perhaps the first Vice-Chancellor of this University 
may not be elected, I suggest that his appointment should rest with the 
Chancellor, with the concurrence Df the Executive Council of the U ~r  

As regards finance, I understand that only about Rs. 75,000 are to be sub-
mitted to the vote ofthis Honse in the ensuing financial year. That is an 
extremely modest and small sum to start a University with. In the years to 
come. this University, if it is to live up to its reputation as a University establish-
ed in the Imperial Capital of India, will require larger and more substantial 
financial assistance from the public and from the Legislature. I would. 
therefore, suggest to the Honourable Mover to consider the proposal -to give 
the donors to the University a direct interest in its administration : and I 
suggest that donors of Rs.20,000 or more should be made life members of 
the Court, and that donors above Rs. 5,000 to Rs. 20,000 should be given 
the right to elect not more than 10 percent. of their number, subject to the 
maximum of 10 members for the Court of the University. Iwould also. in thilJ 
connection, suggest the advisability of inserting a provision for the appointment 
of patrons from amongst those who make valuable and substantial pecuniary 
contributions to the University. In this connection. I would ask the Honour-
able Mover also to consider whether it would not be wise to have a Pro-
Chancellor and a Pro-Vice-Chancellor. I make thest. observations because 
the Joint Committee, which is about to be constituted, may have something to 
go upon, and this Honourable House may be in a position to convey its wishes 
to the Select Committee upon these various points. The Honourable :Member, 
in charge of this Bill knows that Members of this House feel strongly, 
and even enthusiastically, in favour of any proposal which is calculated to 
advance learning in this country, and there is no Member in this House who 
is not anxious to advance thelcause of University education here. We welcome 
this proposal and welcome it heartily. The suggestions I have made are 
~a e in a friendly spirit, intended to strengthen and promote the cause of 
University education in Delhi, and I hope the Honourable Mover of this 
Resolution will accept my proposal. 

IIr. T. V. Seshagirl Ayyar (Madras: Nominated Non-Official) : Sir 
the many persons who were anxious for the establishment of a University u;, 
Delhi are getting somewhat nervous about the provisions contained in the-
Bill. I was originally asked by my friends in Delhi to move a Resolution 
upon this subject, and I thought they were very enthusiastic over it, but, now 
that the Bill has been before the public, there is a pardonable feeling of anxiety 
regarding the provisions of the Bill.  And, Sir, I have been asked by my 
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friends to intervene in the debate for the purpose of drawing the attention of 
the Honourable Mr. Sharp to some of the vices in the Bill. Now, ~ re I 
proceed further, I should like to allay some misgivings which have been 
entertained regarding the principles of the Bill. As everybody knows, the-
Sadler Commission, which is responsible for the changes which this country is 
going to witness in regard to educational matters, contemplated two kinds of 
Universities: one dealt with the existing Universities, the other dealt with the 
Universities to come into existence later on. As regards the existing U niver-
sities, which, as everybody knows, have been affiliating colleges, have been 
regulating the curriculum of studies, and have been examining bodies, that 
Commission said that they should as far as possible continue to affiliate, 
continue to have recourse to professors to teach higher branches of knowledge, 
and to appoint, from among the professors in the colleges, teachers who will 
be able to lecture not only in their own colleges but in affiliated colleges as 
well. That is the pOsition, so far as the existing Universities are concerned. 
As regards the Universities to be started, if I remember aright, the Commission 
contemplated that they should be entirely unitary Universities, Universities 
engaged in teaching, and, on that suggestion, the Dacca and the Lucknow 
Universities have been established. Now, Sir, with regard to these Univer-
sities, on two points there is no difference of opinion. That is, as regards the 
colleges to be established, the Commission contemplated that they should be 
only second-grade colleges, or colleges teaching up to the intermediate studies 
.and that the rest of the teaching should be undertaken by University 
professors to be appointed. But there is one matter upon which there 
has been some considerable difference of opinion j that is, as regards the 
position of the existing colleges which are to be attached to the University to 
be established, and that applies specifically to the. case of Delhi.. Where there 
are some established colleges, what is to be the position of these colleges? 
Are these colleges to be asked to give up the teaching of the big her Courses 
-of study and to be reduced to the position of second-grade colleges, or are they 
to continue as before, the University taking upon itself the function simply of 
teaching certain subjects? Now, Sir, even here, opinion is unanimous upon 
the question that, as regards the Honours Course in the University, the 
existing colleges should not be asked to take up teaching work, because it is 
rightly felt that the equipment necessary for teaching the Honours Course 
cannot be e!pected in these various colleges. For example, take the science 
teaching. The apparatus that is. necessary, and other things would not be 
found to exist, in the same efficient way and in the same efficient manner, in 
a private college as it would be in a University college. er~ re, thpre is no 
doubt upon that matter j the Commission was unanimous tha.t, with regard to 
the higher teaching, the teaching for the Honour", Course, it should be con-
nned, as far as possible, to U niventity professors to be appointed. 
There is, however, one important matter upon which thare is a considerable 

-difference of opinion j that is as regards the preparation ofthese students for the 
Pass Course. As regards the Pass Course, Sir, tbe members of the Commission 
were of opinion, if I have read their report correctly, that the existing 
-colleges should be allowed to prepare students for the Pass Course, and that, 
if new colleges are to be established, those colleges should have-nothing to do 
with the preparation for the Pass C01!1'Se, but that, if possible, the new students 
should go into the existing colleges, and that the new colleges should, as far as 
possible, be only Intermediate colleges which would prepare the students for 
the University course. 
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[Mr. T. V. Seshagiri Ayyar.] 
That I take to be the recommendation of the Sadler Commission. Now, 

coming to the University of Delhi, the question is naturally asked, what is the 
.position of the Government in regard to the three existing colleges. These 
colleges have really created educa.tionallife in this city; are yon going to 
reduce them to the position of second· grade colleges 01' are you going to allow 
them to oontinue to teach for the B. A. Pass Course, allowing the University 
Professors to teach for the Honours Course? That is the question which 
is being asked for the last two or three days and which has been 
disturbing the minds of the various professors in the colleges, and I ask 
Mr. Sharp to give a.n assurance upon that matter. I may mention 
that when I reaAl the Statement of Objects and Reasons, I thought 
there would be no difficulty about the matter, because the Statement of 
Objects and Reasons contemplates apparently that the existing colleges should 
be a.llowed to continue the teaching as before. It says: 

• As the provision of sufficient funds for the complete realization of this U niversitv and 
the erection of suitable buildings will be a matter of time, it is proposed in the first ins"'tance 
to commence work with the existing colleges in their present buildings and to permit them 
gradually to modify their organisation, especially with reference to the separation of 
Intermediate classes in such a manner as to permit of the development of the University in 
its eventual form.' 

I thought there would be some provision in the body of the Act with 
reference to this paragraph in the Statement of Objects and Reasons. I must 
say that I have searched in vain for anything which will enable this tJromise 
contained in paragraph 3 of the Statement of Objects and Reasons to be 
carried out. There is no provision, either transitory or permanent, which 
would enable the House to judge that it is the object of the promoters of this 
Bill that, so ,far as these three colleges are concerned, they will be a.llowed to 
continue to teach at least for the Pass Course until the University develops 
itself in such a manner as to make it possible for these colleges to give up the 
fuaching altogether. I would suggest to Mr. Sharp to make it possible for the 
profesSors of these various colleges to be absorbed in the new University. 
It would then take away the sting of the objection which is being 
felt. U tbe existing professors are grafted as University professol"!l, 
then, these people will have no difficulty whatsoever, and finally 
when the University develops itself fully, these colleges may be 
reduced to the position of second-grade colleges That is a matter 
upon which some sort of assurance is· necessary, and I hope Mr. 
Sharp will giv:e such an assurance as would a.llay the feeling which is 
being felt in regard to this matter. Now, Sir, there are only one or two 
minor matters upon which I should like to say a few words. I find the 
University contemplates establishing only certain faculties; certain other 
f8.(.'Ulties are not to be brought into existence for a considerable time to 
come. 'l'he teaching in the University should be of such a. character as 
would enable the students to seek their education in other Universities where 
the new Faculties are in existence. Take concrete instance, the Law Faculty. 
There is no provision for a Law Faculty in the Bill. Now, the teaching 
in the B. A. oourse should be of such a character that a B. A. of this 
University muSt be able to find easy entrance into a Law college in any of 
the other Universities,for example, Allahabad, Lucknow, and so on. That 
is one question which should be borne in mind. Another matter, upon 
which I spoke to Mr. Sharp and about which I am parti.cnla.r, is this, that 
the course of education in the University should be of such a character. 
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as would enable the students' who find it difficult to continue the study to 
find admittance easily in other colleges. ~  is a serious difficulty which 
is being felt all over the country. For example, a father has employment 
in Delhi for about 3 or 4 years and he sends his son to a college here 
to be educated and afterwarlts he is transferred to Madras or Calcutta, and 
the Madras or Calcutta. University authorities say that the education im-:-
parted in Delhi is not of such a character as would enable the student to 
get admission into the same kind of class in the college at Calcutta or 
Madras. That is a serious difficulty and many a parent has found great 
ditficulty in ~ e e e of this. I want Mr. Sharp's assurance that the 
curriculum of studies in the University will be of such a character that 
it would be easy for a student studying for a particular examination to find 
easy entrance either' in Calcutta, Madras or Bombay when it becomes neces-
sary for him to leave this place. Thelie are matters upon which I should 
like to have assumnces, and if-such assurances are given, I am quite sure 
that persons who are feeling nervous over the provisions of the Bill will 
be satisfied. 

IIr. -S. C. Shahani (Sind Jagirdars and Zamindars: Landholders): Sir, 
my Honourable friends, Dr. Gour and Mr. ~e a r  Ayyar, have undouhtedly 
voiced the sentiments on the subject of those who are engaged in University 
work in the city of Delhi. The existing colleges are very anxious to have 
their own entities duly recognised by the provisions of the Bill that has been 
put "efore us to-day. It has been said by my Honourable friend, Mr. 
Seshagiri Ayyar, that, in the_body of the Bill, there is nothing which might 
enable the authorities to recoguise these three colleges. I find, however, 
that there are some 3 sections of the Bill, under which the requisite recog-
nition might be granted to these three colleges. I would draw the attention 
of the House to section 26, which says : 

• Subject to the provisioJlll of this Act, the .tatute. may provide for all or any of the 
following matters,' • 

and among these matters, clause (I), 

'The recognition and management of colieges and halls not maintained by the University 
and the withdrawal of such recognition: 

Further, under section 28, I find: 

• Subject to the provisions of tru. Act lUId the statutes, the ordinancea may provide for all 
or any of the following matterB,' 

and among these matters, No. (tl): 

• The conditions of residence of the students of the University and tJae conditions requisite 
for the recognition of colleges and hall. not maintained by the Univel'sity.' 

So under ser.fon32. Hthere is a desire to do so on the Part of those who 
have drafted the Bill, or on the part of the Select Committee that considers 
the Bill, due provision can easily be made for the recognition of these colleges 
in Delhi; and it is very desirable that such a recognition should be granted 
to them. They ha.ve grown gradually, stage by stage. They have now 
become highly organised,institutions and serve very useful purposes in the 
economy of the province, and I respectfully submit that these colleges should 
not, on that account, be, contrary to their wishes, reduced to the position of 
Intermediate colleges. It is desirable that they should have the degree 
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courses. I am rather doubtful as to the necessity or desirability of permis-
sion being given to these colleges to do Honours work. I have studied the 
report that has been put forward by the Sadler Commission and my idea. is 
that Honours teaching should be ~e ral e  in -the University, as far as 
possible, for it is not easy for every college to command a duly equipped 
laboratory, nor is it competent to organise its laboratories properly, and 
without such a.n organisation and such an equipment, higher standards 
of education could not be easily maintained in every individual institution. 
But it is very desirable that the number of graduates should increase. I 
know that some will insist upon the quality of  education that is being 
impartM in colleges at the cost of the necessary dissemination of kno.wledge, 
and would make out that the number of colleges and the number of students 
should be restricted from that point of view. Proper education of a 
reasonably high type should be imparted to the bulk of students. But 
education of the highest type could be extended to comparatively a few. 

I would beg to point out that we have no technical education worth the 
name, and that our B.A. degree is a good admission test to the various walks 
of life. I have found from experience that, if a man secures the degree of 
B.A., he is generally fitted for doing work in most of the avocations of l ~, 

and, from this point of view, 1 would be inclined to support institutions that 
are fairly well equipped, fairly well organised, for the purpose of impaaing 
Wmction for the B.A. degree. I would, in this connection, like to read 
what the Sadler Commission have said with regard to the utility of such 
colleges and the necessity of strengthening them: 

, If the colleges are to exercise a greater and a deeper iniiuence, it can only be by their 
being strengthened; and this can, in our judgment, be best achieved by giving them a 
fuller partnership in the University, and by enriching them by a real co-operation with the 
University, instead of leaving them &II more or less isolated institutions, each dependent 
upon its own reaoureea.' 

This is said in Volume IV, page 248; and elsewhere, they go on to say: 

• ~ Teaching University of Calcutta must, therefore, be a University of collt'ges super-
ficially resembling Oxford and Cambridge, and more closely, the reconstructed University 
of London. - - - - - - It must be a system wherein the University 
will be really respollBible for the character of the teaching given in its name. - -
It must be a system wherein the colleges, while stronger and freer than the]' now are, 
and able to command more fully than ever the loyalty of their students, will neither be 
tempted to rival the University or claim independence of it nor have reason to feel any 
jealousy or fear of it, or to regm'd it as a competitor. If such a synthesis of college and 
University is to be achieved, the colleges which take part in it must be much stronger and 
better equipped for their work than most of them now are. - - - They must be 
prelIared to work in harmony with one another and with the University to an extent now 

1mknowD. •  •  • 
These ends can be secured if, in addition to the lectures provided by the colleges exclu-

sively for the use of their own students, the courses of all the best lecturers in the 
University and in its constituent colleges are thrown open to a1l9ualified students for whom 
there is room. - •  •  - • But these condItions imply a very complete 
departure from the existing system. They imply, in the first place, a carefully wrought-
out system of co-operation between the University and its constituent colleges, whereby, in 
addition to, or &II a substitute for, the ordinary college lectures, public and formal instruc-
tion given by either University or college teachers appointed for this l ~e by the 
IJ niversity shall be thrown open to Honom's students, and also, though in a le8s degree, to 
pasa students, from all the constituent colleges.' . .. . 
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I will read only three or four sentences more: 
'The organisation of efficient co-operation between the colleges and University is one 

of the principal aims of the proposals which we shall put forward later in this chapter. •  • 
Upon the University would obviously fall the responsibility of organising the co-opera-
tive system of lecturing. all the colleges contributing their share, and the University 
making provision for the filling up of gaps. as well as for the avoidance of needless redupli-
cation and overlapping. Upon the collegel would fall responsibilities not less important. 
They would. of course have to provide their share of the totallectuling staff giving instruc-
tion to the whole U niveJ.'sity. 'Ihey would have to provide courses of lectures and classes 
for their own students, and e e ~all  for the pass men '. 

These institutions could be greatly strengt,hened by and could greatly benefit 
the creation of a University such as is intended by the Bill ~ re us. The 
University teachers <;lould help in the teaching of the degree courses of study 
in such colleges, and some of the best professors, lecturers or readers engaged 
in these colleges could be appointed to the U :Q.iversity. Such a co-operation 
could materially improve the character generally of the education imparted to 
students. I have no objection to the establishment of a unitary teaching 
University which should be a model University; but I am afraid the whole 
scheme has not been laid bare before the House. 

It is said that buildings will be constructed for the University at a cost, I 
think, of about 35 lakhs. The recurring annna.l expenditure will be about 
Rs. 75,000. I wonderif Rs. 75,000 will suffice. If once you start a University, 
it will be very necessary for you to incnr a large outlay and I do not know 
if, 1ft this time, such a large outlay could be easily sanctioned by the 
Assembly. 
I would also draw attention to one other thing, and that is this. So far 

as I see, there would be but about :;00 to 600 students in the various colleges 
in Delhi. Is it right to start a University when the number is so small? 
Other places are probably riper, for instance Poona, which has about 5,000 
students. If any expenditure is to be incurred on starting a new University, 
it ought to be incurred in the case of a city like Poona or a province like Sind. 
However, there are some considerations against this suggestion, e.!I., that 
Delhi is an Imperial City in an Imperial Province, and it will befit the 
dignity of this province to have a University. On that ground, probably, 
there should be no objection to starting a University here. 

There is one other thing also to which I would draw attention. This Bill 
is a very impormnt Bill and ought in fairness to ha.ve been circulated t.() the 
diiferent educational institutions for opinion; and it should, I think, have been 
Bent ta newspapers for comments. This would be a modern University and, 
if you want to organise it properly, the suggested preliminary course 
would be reckoned, I suppose, by anybody who lends a thought to the ma.tter, 
as being correct. 

Since the Delhi University is going to be a modern University, the popular 
element again ought, I think, to be much stronger than it would be if the Bill 
is passed as it is. By way of illustration, I would refer to a provision such as 
this, in section 9 and clause 7  : 

'Every proposal for the eonferring of an honorary degree ahalI be aubjected to the 
confirmation of the Chancellor.' 

If it is a felt by the Court of the University that an honorary degree 
should be conferred upon any distinguished man, I think it should not be 
necessary for the Court to make a reference to the Chancellor and get his 
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sanction before any Resolntion for the conferring of a degree is passed by the 
Court. The constitution of the Court is not, I think, rightly conceived. It 
ought to be thoroughly representative; it ought to represent all walks of life, 
and I think this is the intention of the University Commission presided over 
by Sir Michael Sadler. If we are to keep to the recommendations that have 
been made by the Commission, we might also bear in mind the recommenda-
tiOll with reference to the constitution of the Court. What I have said with 
regard to the Conrt would be equally applicable to the Execntive Council and 
the Academic-Council. The powers of the officials ought to be circumscribed 
and more powers should be given to the University and the University COUlt 
and Councils. And they should be more representative. 

#' 

Before I sit down, I would once again draw the attention of the House to 
the necessity of not insisting upon the merging of the entities of the three 
Delhi colleges in the Delhi University. If the three colleges which are doing 
their work well have the desire to continue their work, there should be nothing 
to prevent their continuing it .. 

It should not become the object of the Bill to see that these three insti-
tutions disappear or are reduced to the Status of Intermediate Colleges. They 
serve a very useful purpose, and they should be allowed, on a~ account, not 
only -to exist but every facility should be afforded them for strengthening 
their existence. • 

IIr. J. P. Cotelingam (Madras: Nominated Indian Christian):. I 
would like to make a few general remarks on the Bill before us. In doing so, 
I would like to endorse the views expressed by Dr. Gour as to the constitu-
tional powers of the University as stated in the Bill. 

In the Statement of Objects and Reasons we have been given to under-
stand that the Bill has been framed on the model of the Dacca University 
recommended by the Calcutta. University Commission. The framers of the Bill 
have not confined themselves to the Dacca. University Act, but they had also 
before them the provisions of the Lucknow University Act. If we look at the 
working of both these Universities which are unitary teaching and residential,. 
we find that the colleges that ought to form a constituent part of the 
University have to a great extent lost their individuality. And if, according 
to the recommendation of the Calcutta University Commission, the University 
should be organised primarily as a teaching University composed of the 
incorporated and the constituent colleges, I see no reason why, in starting a· 
University for Delhi, we should follow so closely the Acts laid down for 
Dacca. and Lucknow Universities. It would be a great pity if the existing 
colleges, as has been pointed out by the previous speakers, should lose their 
individuality. I see no reason why the Delhi University should not itself 
be a model University, and the existing colleges, while contributing to the 
life and strength of the Delhi University, should not also have preserved 
to them as such their individual and corporate character. It has been men-· 
tionlld that the University would do its p&lt in regulating the Honours and 
Post-Graduate coursett and in providing professors and lociu.rel's. That is 
expected. But in the interchange of professors and lecturers, a great deal 
can be gained by the co-operation of three colleges that are at present 
engaged in higher education in the city of Delhi. I think this is an admir--
able opportunity for showing how the existing colleges can all be utilised in 
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the working of the University without their identity being merged in that of 
the University. 

The Delhi University, for some years to come, will not have 
a large number of students. As matters stand, we have between 
500 and 6uO 'students on the rolls of all the three colleges put 
together; a ~ if it is decided to separate the Intermediate classes, 
there are barely 250 to 300 students who will avail themselves of the 
instrllction ginn in the B.A. classes and in the classes for the Honours 
courses. H the framers of the Bill for the Delhi University are not going to 
be obsessed by the recommendation' made by the Calcutta University 
Commission as to the excision of the Intermediate classes, there will be a,. 
sufficient number of students to form the nucleus of a strong teaching and 
residential University. Unfortunately, the cirC'umstances that prevailed in 
Calcutta were s)lch that the Calcutta University Commission had to come 
to the conclusion that the only way of'improving University education was 
by cutting 0:11' the two Intermediate classes and having them attached to the 
High School. The situation in Calcutta, as will be known to Honourable 
M.embers of this House, is very di:l1'erent from the situation elsewhere. We, in 
Madras, are not so badly 0:11' as regards the quality of the students in the Inter-
mediate classes. I, for one, a.m not yet able to understand that it is absolutely 
necessary for the improvement of collegiate education that the two Intermediate 
classes should be cut 0:11' and joined to the High School classes. H, here' in 
Delhi, we are to follow the recommendation made by the Calcutta University. 
we shall have a smaller number of students to bf..gin with and we shall lose all 
the co-operation that we can get from the three existing colleges. Speaking on 
behalf of the students in the Intermediate classes, I would say that they 
would lose by being added to the High School, whereas they would gain a 
great deal if the classes were to be attached to the colleges educating or teach-
ing up to the dcgree. I am not ~ e of those who think that the final word 
has Been pronounced by the Calcutta University Commission on the matter of 
University reform, and therefore, while still we have the opportunity of mak-
ing satisfac:tory provision for University work in Delhi, I trust that this 
question also will be considered in the Select Committee. 

One other observation only, Sir, I would like to make before I sit down. 
I find that there is no provision made for any examination for admission of 
students to the University. 

In fact, in clause 7, sub-section (61, it is distinctly stated that: 

• It .hall not be lawful for the University to frame or conduct courses, maintain classes 
or conduct examinations for the purpose of Pl'epBring or testing students for admission to 
the University: 

I hope more light will be thrown upon it by Mr. Sharp when he replies to 
12 N the observations made here. In ~ Chapter on Admissions and 

001'. Examinations, in clause 8.t., sub·section (2), there is 110 refer-
ence made to any examination for admission to the University. With these 
few remarks I resume my seat. 

Ir. N. It. Joshi (Nominated: Labour Interests): Sir, I too would 
like to get some explanation from the Honourable :Mover of this Resolution 
before I decide either to support or to oppose it. Sir, in the matter of 
educational policy, there are two ideals. The first ideal is that the quality of 
the education which is being given at present should be improved and the 
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other ideal is that higher education should be spread among the people as 
widely as possible. The two ideals are not inconsistent with each other, but, . 
on a.ccount of the limit to our resources, it does not become possible always 
to carry out both these simultaneously. It, therefore, becomes necessary 
for the Government and for those who control the educational policy 
of the country to see which of these two ideals should be first carried 
out or should be given more importance. I find from the attitude 
of the Government, that they are more in fa.vour of improving the quality 
of education, even if the spread of education suffers somewhat. This 
is indicated by the great speed, I may call it the speed of the E](press Train, 
at which the Government is starting a new type of University, namely, £he 
unitary residential, in India. They have given up suddenly the old type of 
the University that existed and did very good work in this country for a 
number of years. Sir, personally I believe, and even the Government of 
of India. will believe, that this new type of University is an experiment which 
must be tried sufficiently long before the whole country adopts it as the fittest 
type of University for us. The unitary and residential type of University 
has got certain essential features. The colleges must be in the vicinity of 
ea.ch other if the education or the instruction that is given is going to be rea.lly 
unitary. Then the largest numbet' of boys must be residential in quarters or in 
haUtI'which are controlled by the University. These are the two essential 
factors of a unitary residential University. Now, I would like to know, in tire 
first plaCe, from the Honourable Mover of this Resolution where he is going 
to locate the headquarters of this University, whether in the city of Delhi or 
in Baisma, four or five miles away from the city. This is a point of great 
importance from the point of view of the spread of edu(,,a.tion, and therefore I 
want a clear explanation and a clear statement from the Honourable Mover 
of tilis Resolution on this point. . If the University is to be located finally, if 
not to,day, in Raisina., Sir, I believe that that University will come in -the 
way of the spread of higher education'in the Province and the city of Delhi. 
The University will be away four or five miles from the homes of boys, and 
those boys who ca.nnot afford to go and live in the University halls or the Uni-
versity residential quarte.rs will not be able to get the benefit of higher educa-
-tion. Sir, it is a matter of common knowledge that, as regards the spread of 
education, the more the centres of education, the greater is the spread. If, in 
the city of Delhi, there is only one college, it can attract a certain number of 
students, but, if there are colleges which are spread over the city of Delhi, say 
three colleges in different parts of the city, the number of students that will be 
.attracted to the thl'ee colleges will certainly be larger, I do not think the truth 
?f that statement can be contradicted by anyone. From that point of view, 
If the University is located in Raisina., it will be difficult for the colle es in 
Delhi to be affiliated to that University, and I .think, from the statements 
made in this Bill, as well as from the first speech of the Honow'able Mover of 
this Resolution, it appears that the final aim of the University will be to have 
:all the colleges located somewhet'e near Raisina. The colleges in the city of 
Delhi, then, ca.nnot be affiliated tothat University, if the University is going 
to be a really unitary and residential University. If the constitution of the 
ne,!, University will come in the way of the colleges in the city of Delhi being 
ultimately afJiliated to the University, I, for one, sha.ll oppose this 
proposal altogether. It was said by the previous speakers that the rights of 
the existing colleges should be safeguarded. I will go one step further and 
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say this, that, if some peop:e hereafter want to start some more colleges in the 
city of Delhi, a little apart; a little distant from the seat of the University. 
they should not be prevented from starting Ithose colleges. (Hear, hear.) 
Sir, this point also must be made very clear. 

Then, secondly, as regards the term' resideutial', I should also like to 
get some explanation whether the University will compel boys to reside in 
certain halls controlled by them and which boys will be thus compelled; 
whether those boys, whose parents or relatives live in the city of Delhi or who 
can get accommodated in families in Delhi, wi!l be compelled to go to the 
University halls to reside. This point must be made clear before I decide 
either to support or oppose the motion, for I believe it is a wrong policy for any 
University or for any Government to try to take away boys from homes 
not only from their own homes, but from the homes of their. relatives 
or from the fllomilies of theh· fl·iends, in order that they should go and 
live in the halls maintained by the University. After all, the home is a. 
more natural surrounding f01" any boy who wants to be educated as a. 
good citizen, and, therefore, residence in the University hall is the last 
resort in my opinion for those who cannot make proper arrangements 
for their accommodation in families. I am not, therefore, against the 
University making arrangements for those who cannot make their own 
proper arrangements in the city with families, either their own or uf 
then friends or of their relatives. I should like to get a clear enunciation 
of the policy of the Government regarding the University in this matter. 

Then, Sir, there is another point about which I should like to say a few 
wom, and it is this. The modem spirit of University education is that this 
education should not be confined to a few boys who have the means of spending 
their whole time in securing higher education. Even the ancient Universities of 
Oxford and Cambridge 50 years ago found it necessary to extend their work 
beyond the boundaries of the University. Those Universities found that their 
work was not complete unless and until they brought the large mass of the 
society into their sphere of work, and, for that purpose, the Universities in 
England started work, called the University Extension Work, the work of spread-
ing culture and higher education amongst not only a few boys but amongst 
the whole society, the whole mass of the w:.orking classes, as well as those 
who had not the benefit of getting University education during their boyhood. 
I sha.lllike to know whether the Delhi University is going to undertake this 
kind of work, the work of spreading culture and higher education amongst 
the society in general. Sir, regarding this matter, there is some reference in 
section 7, sub-section 5 : 

, In addition to recogniaed teaching, tutorial and other instruction .hall be given under 
the control of the University in each college '. 

I do not know what is the clear meaning of this section, but if this means 
that the Delhi University is going to undertake the work of University exten-
sion, I shall be very much a ~ e , hut, if it does not mean that, I would insist 
that there should be a provision in this Bill throwing definite responsibility upon 
this new University to undertake the work of University extension, and, if the 
Government does not accept this principle of a modem University, I am going 
to oppose the Resolution. Sir, I am not 1Ioo000000nst ihe 1ax-payers' money being 
spent, even for the education of a few boys, hut, at the same time, let us 
remember, when we spend money, a.nd we are going to spend most of the 
money for this UniverSity out of the country's finances, let us take care that 
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1ihe society In general, the whole commumty will derive benefit besIdes those 
who will enter the portals of this University. On these two paints I want 
· dear information as to the policy of Government in rega.rd to the new 
University. 

Mr. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-
Muhammadan fRural) :  I rise to support the principle of the Bill and also 
the motion that it be referred to the Joint Committee. The criticism that 
has-been directed as to the details of the Bill may be considered by the 
: Select Committee and I am sure that they will receive due consideration at 
these Committees. I shall take this opportunity of explaining to the House 
· the principle upon which the Bill is based. It is based upon the sound 
principle laid down in the Report of the University Commission over which 
Dr. Sadler presided. I may tell this House that there are only two great 
experts in England on' the question of education. One is' the Right 
Honourable Fisher and the other is Dr. Sadler. Dr. Sadler has not 
_ only made a special study of the University system in England but also 
.9n the Continent, and, over and above that, he came out to this country, and 
· for a year patiently studied tht' ~ stem that obtains in the Calcutta Univer-
sity. In the re ~e a  that he has made, he has t:ied ~  remelty 
-the e ~ , shortcommgs and drawbacks of the Caitlutta U DIversIty The 
Calcutta University is a multi-collegiate University and it has of ~ e 

· developed a system of University teaching which I may describe 80S 

topheavy. It is now paying special attention to Post-Graduate study and 
the defect of the Calcutta University is that the under-graduate study 
is being neglected and is left entirely to the colleges without any 
material help ot: assistance from the University. Tht> chief function that 
the Calcutta University exercises in respect of under-graduates, is that 
it is Iln examining body. It collects fet's from the University students, 
· appoints examiners and the exa.miners only go through t!le papers. The 
Calcutta Unive-sity does not assist in, or supplement, the work of the colleges 
in teaching the under-gt·aduates. It, no doubt, supervises to a certain extent 
the colleges but takes no pa,lt in teaching. What the Calcutta University 
is doing is that it is spending all its resources, which comprise the surplus 
· left over from examination fees, in the up-keep of a large staff of lecturers 
for Post-Graduate teaching and this system has brought it almost to the verge 
of bankruptcy. There is a fundamental difference between the system which 
. obtains -at the Ca.lCUI ta University and the system which obtains a.t Oxford, 
Cambridge or the Edinburgh University. When I was in England, I made a 
study of the system of University eQucation there. First of all, I sha.ll 
explain the system of teaching that is followed at the Oxford and Cambridge 
Universities. These Universities are, 'no doubt, multi-collegiate Universities, 
but they possess this advantage that all the colleges at Oxford or Cambridge 
are situated in one place. Thus the colleges are in a position to help each 
other. For instance, at Oxford, none of the colleges, except one or two, keep 
any laboratOl·y for the teaching of science. So far as I remember there is no 
lahoratory in any of the premier colleges, such as the Balliol College, the 
:N ew College or Christ Church. Thel e is only one labor .. tory in the Trinity 
College exclusively for the use of the students IIf that college. But there is 
a well-equIpped laboratory kept and ma.intained by the U niversitv. At Oxford, 
it is the Clarendon La.boratory, and at Cambridge it is the Cavendi;h La.boratory . 
. The IIcience students of the University are allowed facilities for carrying on 
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their studies in experimental science at the University laboratory. Thus the 
University fulfills the functions of a teaching University so far as the under-
graduates and the colleges are concerned, inasmuch as it furnishes facilities 
which the colleges are not in a position to furnish. Further, it is not possible 
for every college to keep a staff of lecturers or efficient teachers of a variety 
of subjects. A multi-collegiate system, when confined to one place, a place 
like Oxford or Cambridge, is helpful in this way. One college maintains an 
expert in economics, another in physical science, a different one in mathe-
matics, and so on. Now, what the University authorities do at the beginning 
·of a session is that they arrange for a system of inter-oollegiate and U Diversity 
lectures. A course of elementary or advanced lectures On any particular 
·subject by trained teachers as also by University professors is arranged at one 
or other of the University coll-·ges or halls. Now, the students from the 
-different colleges.who are studying a particular subject are directed by their 
college tutors to attend these lectures. The primary fun<:tion of the English 
Universities is the teaching of the under-graduates. The unitary Universities 
have no colleges but the teaching is done by the University itself. Let lis 
take ~ University like that at Edinburgh. In the .Edinburgh University, 
there 18 •  •  •  • 

Ir. W. I. Husaanally (Sind: Muhammadan Rural) : May I rise to 
:a point of order? The learned gentleman is giving a lecture on the 
"teaching at Edinburgh University and at Oxford. He is saying nothing 
About the Delhi University. 

Ir. President: I am very unwilling to interrupt the interesting dis-
oquisition of the Honourable Member, but I am waiting to hear him ~  

Delhi. 

Ir. J. Chaudhuri: I am explaining by reference to what I have said, 
the system which is proposed to be introduced and described in the Bill as the 
unitary system. I am quite relevant, for this reason that the system which 
has been introduced by Dr. Sadler, and which is embodied in this Bill, is not 
purely the unitary system, butas I was explaini:ng, an adaptation of the system 
.of unitary Universities to the existing circ..oumstances in India. The Leeds 
University, the Edinburgh University, and all the more modern Universities in 
England are unitary Universities. At Dacca, there wwe two colleges, which 
nave been split up into three, one being an Intermediate College, and the other 
two have been remodelled and they constitute the University. But if tile 
'Separate identity of the colleges at Delhi are preserved, the University need 
-only supplement the efforts of the colleges. If the system which is a compro-
mise between a multi-collegiate and a unitary system is introdnced at Delhi, as 
. it is pro'posed to be introduced, the mistakes tha.t ha-ve been made 'With regard 
to the Ca.lcutta University in the past will be avoided. The future University 
system in India should be modelled on unitary lines. Wherever a new Univer-
sity is established, as the one that has been established at Dacca 01' at Luckllow, 
and the one that is going to be established in Delhi, it should be based on the 
recommendations of the Sadler Commission. We should not fall into the 
error into whieh the Calcutta University has fallen, namely, that of building up 
a big University composed of colleges distributed over a. wide area; say from 
Chittagong on the one side to Bankuf& on the other. The Calcutta University has 
become an unmanageable body. On this occasion, I am not going to discuss how 
far Dr. Sadler's systsm can be appropriately adapted to the ~  conditions 
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of the Calcutta University. There are difficulties in the way, but I absolutely see 
no difficulty in the introduction of this system, or its adaptation to the pro-
posed Delhi University. Some of my friends, Mr. Seshagiri Ayyar and 
Mr. Shahani, said that the colleges should not teach up to the Honours 
standard. But I see no reason why the colleges should not teach up to the 
Honours standard, if they want. 

Dr. H. S. Gour: May I correct the Honourable speaker on a question 
of fact. There are only 20 students. There is no Honours Course, I believe. 
I believe, there is an Honourl! Course only in one college. 

Ir. J. Chaudhuri: So, I say, if thert> is an efficient stair, I see no 
reason why that college should not teach up to'the Honours standard. The 
University at Delhi should include within its scope the two 01' three existing 
colleges j the colleges may help each other, and the University supplement 
the efforts of the colleges. For instance, there may not be a Chair of Chemistry 
or a well-equipped laboratory at Delhi. If the University founds a Chair 
in Chemistry, the students who are studying Science may go to the University 
laboratory to study Chemistry. There is, however, one objection which will-
have to be practically solved by the Committee, and th.lt is, that, if it is pro-
posed that the_existing divergence between the Intermediate course and the 
College course should be brought about, in my opinion it should be brought 
about gradually aud not aJl at once. That is the system which, I am sure, will 
be followed in Calcutta also. If we separate the Graduate course and the 
, Intermediate course at once, such a sudden disruption may make many of 
the C()lleges to collapse. 

With regard to such matters of detail, the Select Committee will give their 
best consideration, and when the University is founded, the Universitya.utho-
rities will also take them into consideration. I should not like that any of 
these colleges would suffer in any way. I do not see any insuperable difficulty 
in working out a scheme for adapting the existing colleges within the 
University Scheme. One defect of the Calcutta University system is this, that 
the Matriculation standard is very low in Calcutta now and an under-graduate, 
after matriculating and taking up the college course, cannot make any rapid 
progress. To ensure ~  progress, school education mn.'1t be improved, and, 
if education up to the School Final is sound, then you can curtail the period 
of University training. The Sadler Commission recognises that the Univer-
sity training should take only tbree years. If you delegate the education 
up to the Intermediate course to the secondary school or second grade colleges, 
then it will not prolong the period of education. It will give, to begin with, 
sound education and in the course of three years, as at Oxford or Cambridge, 
one can complet-e one's college career. Now, one of the great drawbacks and 
hardships of the Calcuttastndents is this. It takes them six years to come 
out as an M. A. But we know that the M. A. course is by no means any 
higher than the B. A. Honours Course at Cambridge or Oxford. There, after 
entering the University, one takes one's Honours degree in three years. If 
the system recommended by Dr. Sadler and his Commission is adopted in this 
country, then it will curtail also the time in which our under-gradua.tes will be 
able to complete their University rareer. With regard to Post-Graduate edu-
cation, I would do away with lectures, promote research, self-help, self· reliance 
in the matter of study and would give the higher degrees by reference to 
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thesis on evidence of research or original work. I do not wish to take up more 
time of the House. I think I have been able to explain to the Honse what 
the present system is and the system that this BiU proposes to intl·odnce. 
The system recommended by Dr. Sadler in the University Commission 
Report is not only a sound one, but is quite an up-to-date one. I would, there.. 
fore, ask this House to lend their unqualified suppoct to this Bill. I am sure 
that the details ofthe Bill may be safely left to the Committee and that, when 
the Committee submit their report, the whole House will be free to discuss and 
take the Bill into consideration in all its details. . 

lIIr. H. Sharp: Sir, I had no idea, when I entered the Assembly 
this morning to move this simple motion, that I was going to evoke 
a discussion lasting over about an hour and a half. I am glad, however, 
that we have had this discussion, because certain matters have been mentioned 
. in . such a. way as to clear the air and to emphasise their impOltance 
beth in this Chamber and also before the J oint Committee. I am 
also glad to see the very grdat interest which has been evinced by various 
Members of the House in this subject of the Delhi University, and I am' 
pli.rticularly gratified by the reception which the principlll of this Bill has 
received from Dr. Gour and from Mr. Chaudhuri. The only note of discord 
regarding the principle of the Bill, if indeed I need call it a note of discord, has 
been raised by my fliend, Mr. Joshi; anel I am sure that lIr: Joshi's remarks 
.are not for one moment prompted by any hostility e ~er to the scheme as 
.such or to the cause of higher education. But, as we know, Mr. Joshi is 
very jealous of the rights arid privileges of such classes as might perhaps 
not benefit d;,rectly by this kind of education. The opening remarks of 
lh. Joshi have, I am glad to say, given me an opportunity of just mention-
ing a remark which fell fmm his lips yesterday-but at the moment I should 
not have been in order in saying anything abont it-with reference to the 
spread of primal'y education. Now, as I have not had an opportunity of 
tlBoying anything on this subject in this Assembly, I should like to take this 
opportunity of reiterating emphatically what I remember I did say ten years 
ago almost to a month in the Legislative Council regarding the attitude of 
Government towards elementary education in this country. Government 
does not desire to check the spread ot primary education. On the contrary, 
Government has always given it every encouragement. The duty of "pread-
ing ~ ,r  education is primarily the duty of local e l ~l e  
and DIstrICt and Local Boards. But Government has always done what lt can 
to assist them, not merely by Resolutions on paper and so OIl, but, as I am 
SUl'e some Members here will recollect, by substantial grants at times when 
funds were available and, even when so much money was Dot available, bv 
. giving what could be given to this object. And, if Mr. Joshi will consider 
the proportion of money spent on education to the revenues of this country 
and compare it with the pl'Oportiun to the revenues of other countries, he 
will See that we do not fall behind with reference to those other countries. 

Kr. N. 11. Joshi: Publish a comparative statement. 

JIb. H. Sharp: I shall be glad, if Mr. Joshi has any doubt. to show 
him some figures. There was one remark which Mr. Joshi m3o<ie, which I 
should like to correct. because possibly it has caused a little misunderstanding 
in other minds as well. I think he said that the Government. of India had 
a.bandoiied . the idea. of affiliating Universities. Far from it. Certainly ~ 

B 
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Government of India has not abandoned that idea. In the Resolution on 
Education of February, 1913, if I remember aright, the Government of India 
clearly enunciated its policy rl'lgarding Universities as the necessary, essentialT 
unavoidable preservation of the affiliating Universities; but it hoped to e~ 

carved out of their jurisdiction Universities of a newer type, Universities of 
the unitary type, of which we have heard a good deal this morning. 

Now, MI'. Joshi asked me direct for assurances on certain points. I think 
those points were as follows: 

(1) the location of the University; 

(2) the conditions of residence; and 

(3) the possibility of University extension. 

I understand that those are the points on which he desired an assurance. 

As rega.ros the location of the University, I will admit at once to 
Mr. Joshi that, at present, the idea is that this University will he located 
"eventually at Raisina. But it will be in a. good position, not too far from ~ 

city; and I have myself seen colleges, such as the Gujarat College in 
Ahmedabad, and other colleges in India, which have been located at ~ 

distance from the city, as mnch as four miles. Dr. Gonr knows of a college in 
his province •  •  • 

Dr. H. S. Gour: Yes, the J ubbulpore College. 

Ir. H. Sharp: The Robertson College, J nbbulpore. Dr. Gour will recollect 
that College; its location has had no detrimental effect upon the numbers 
of the college. On the other hand, hostels can be situated in more sanitary 
~  airy sites, there is l'oom for larger playgrounds and the taking up of land 
is much more economical than if a college were in the middle of a city. But 
I may say at once, for the comfort of Mr. Joshi that the location of a Un i-
. ;versity-I mean to say the minutire of its location-are not fixed by legislation. 
As I said the other day, since the plan of the new city was made, a lar ~ 

plot has been set aside for this Umversity in what seemed to us to be a very 
good place; but we are not bound to that by this legislation. 

Now, as regards residence, I understand that the point at issue is, can 
students live with their relatives and friends in Delhi? Certainly they can ; 
and I would invite attention to clause 31 of the Bill along with the statutes, 
clause 11, su1rclause (2). Those two passages I think are the clearest, as 
giving a definition of the conditions of residence. Of course, they do not 
give, by any means, all that might be said on the point, because this point is 
left to further statutes and ordinances; but that is the inteution, and the 
Bill, as it stands, and the Statutes as they stand, do not bind down everybody 
necessalily to live in a hostel or a hall, although all must be attached, for the 
purposes of tuition, etc., to such an institution. 

Now, as regards University extension-after all, this is, so to speak, the 
fine flower of established institutions of old date and of elaborate systems of 
education. l\ut I can assure Mr. Joshi that, if this Bill, as it stands, does 
not compel the University to set up any system of University Extension 
Lectures, there is not one word which would prevent the University from so 
doing j and I would ask Mr. Joshi whether he considers that this measure, 
which has been laid before the Assembly, should be so rigidly drawn as to. 
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leave no option, no room, for voluntary expansion to the University itself. 
Should we not leave many of these things that have been spoken of this 
morning to the authoriJies of the University? We cannot take a University, 
80 to speak, by the nose and lead it along utterly against its own will. And,. 
with reference to what Mr. Joshi said, and, with reference to certain other 
remarks that I have heard this morning, I cannot help feeling that there 
has been just a little danger of trenching upon those matters which must 
necessarily be dealt with in the Statutes or in the Ordinan<:es or by Regula-
tions of the Univel'sity bodies themselves. 

I do hope thl!ot Mr. Joshi will be satisfiel with what I have said. I am 
sure he does not want to bind down this University, so to speak, in such a. 
rigid way that it is obliged to do certain things, the possibility of which can 
only be seen when the University has got going, To do so would surely be 
going beyond the ordinary functions of University legislation, 

Now, passing t.o bthel' matters, many points were brought up this r ~ 

such as the method of making Statutes, the selection of the Vice-Chancellor, 
the bringing in ql donors, the creation of appointments of patrons and possiLly 
of Pro-Chancellor and Pro-Vice-Chancellor. All these are matters which I 
have no doubt will be discussed in the Joint Committee. I do not think I 
need mention them this morning. 

There ar&, however, one or two points which I must mention, because I 
have been asked Wl'ect questions or I have been asked for assurances here and 
now. 

As regards the Faculties, I would invite attention to clause 22 of the Bill, 
Only the initial Faculties are mentioned, those the formation of which is 
already more or less easy, Other Faculties can be fl'a.med as the opportunity 
,occurs; and I certainly join with Dr, Gour in hoping that this University 
will have facilities not merely fOl' trainiug in Music but for training in othep 
forms of Indian Art. 

There were just two little points -which I should mention regarding the 
constitution. Dr, Gour said that the original intention was that there should 
be six Members of each of the two ChambPrs. I am afraid I cannot remem-
ber, after this lapse of time, whether that was the intention or not. It ill, of 
course, possible that there may have been a little misunderstanding about it; 
but that is a matter which certainly will be lookea. into in the Joint 
Committee, 

With reference to the nominees of the Chief Commission!'}', I should point 
out, in order that there may be no misnnderstanding, that the number of 
nominees is fixed by the Chancellor, not by the Chief Commissioner, How-
ever, that again is a matter which will be considered in the 10int Committee, 

A ma.tter of some importance, which was brought forward both hy Dr, 
Gour and by Mr. 'Seshagiri Ayyar, is the right of the students of this 
University to enter, at various stages, into othel' Universities, in order to 
complete their graduation' or training, Thel'e is nothing in this measure 
which will bl'ing about any depriva.tion of any existing right, and I myself 
hope and believe that there will be full reciprocity in these matters. ~ 

hel'e again, we have to leave a considerable amount. to the option of the 
Universities themselves. It is, of course, possible that one Univel'Sity might 
say that the Degrees of another-let us say, the Degrees which it is necessary 
~ take prior to a ~  on the professiona,lpa.rt of a medical COUl'se-were not. 

o I - B 2 
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quite up to its standard. I 110m sure, Mr. Seshagiri Ayyar will agree with me 
that that would be a perfectly legitimate position for a University to adopt. 
While, therefore, there is nothing in this Bill which will deprive any student 
of any existing right. the matter is one which has to be left to a consider-
a.ble extent, to the University authorities. And, after all, this University 
will have, along with other Universities, to prove its capacity for the training 
of students when the authorities are formed and the instruction begins. 

Now, there was one other point-the admission of students to the 
University. Mr. Cotelingam said that there was no provision for the admission 
of students to the University. I think that he will find that clause 3-10 of 
the Bill makes the necessary provision. Possibly it does not go quite so far as 
certain other University Acts read with the Regulations of those Universities; 
but I do not think that it is necessary that we should go so far as that at 
present. After all, this is a mattei' in which a good deal must be left for the 
Ordinances, and, whatever arrangements may be made for the admission of 
students and for their examination, I propose to bring before the Joint 
Committee one or two points with reference to this, which I think will meet 
-the difficulty felt by Mi'. Cotelingam, although I do think that he has 
exaggerated that difficulty, if I may say so. 

I think, Sir, that it only remains for me to speak on one matter, and that 
is one of very great importance indl'ed. It has been mentioned by Dr. Gour 
1tDd also by r e~ r Shahani. The words 'unitary University' in the" 
Statement of Objects and Reasons, and some phrases throughout the Bill, 
appeal' to have given rise, in er ~  quarters, to a little apprehension. I 
think that, perhaps, I can make this point clear to the Assembly if I deal 
with it under two heads. I 

• The first head has reference to the University in its early or transitional 
mage. Now this leads me on to spea.k of what Dr. Gour said about the 
powers of the Chancellor, namely. la ~e 45. I fully agree that that clause does 
look rather deterrent; and it will be within the memory of Members that I 
thought it right to call their special attention to that clause when I introduced 
the Bill. because I did feel that it seemed to present a vulnerable point 
in the Bill. Now, what is the position? The position is that we are faced 
with the fact that we have three Arts Colleges and also a Medical 
College situated in Delhi, organised in their own way. Also, we do not want 
to place. before the Assembly any very large demand for starting this 
University just at present. Dr. GOUT mentioned a moderate sum, and 
'Professor Shahani doubted whether that sum ~  be quite sufficient to begin 
with. It certainly would not be sufficient to bring the University into 
-complete shape, full-fledged like Minerva from the head of Jove. Certainly 
not. We must look forward to a transitional stage during which it will not 
be possible--with due respect to Mr. Cotelingam -to separate the Intermediate 
dasses from the Degree classes, or to bring in all the other changes 
which are contemplated in this Bill, and we shall not be able for 
some time to erect the buildings, not merely because money is not 
forthcoming at the prel'ent time, but because building!! take 
some time to put up. We are, therefore, faced with this ilifficulty, 
that we have to provide for the transitional period, which may be rather 
long. Now, how do I visualise the condition of the C.lleges during this 
transitional period') They will remain in their present buildings. "They' will . 
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run their Degree classes. They will run their Intermediate classes. But we 
hope that gradually they will begin to a.da.pt themselves, possibly in some cases 
by cutting off the er e a~ classes and so on, to the ultimate organisation 
which is contemplated in this measnre. That will be their condition during 
this transitional period, and that is the reason why we have had to put in rather 
unusual powers, which I think rather frightened Dr. Gour. Well, I can 
, assure Dr. GOllr, and I can assure other Members here that I also was a little 
bit frightened by this clause and we shall consider it very carefnlly in the Joint; 
Committee. 
, Now the second head that I have to speak of is the ultimate 'shape of the 

University. I do not think, Sir, that I am breaking any confidences if I give 
a little of the history of this ease. When I introduced this Bill, I stated that 
we had had a meeting of representatives of the colleges in December, 1919, 
at which this idea of a unitary University was, I think I used the words 
r enthusiastically and, I might say, unanimously adopted '. Well, there has 
recently grown up a little doubt in the minds of some of the representatives 
of colleges as to whether they were not, perhaps, giving up a lit.tle bit ~ 

much to the University. .. 

(At this stage Mr. Deputy President took the Chair.) 
I am sure, that is a feeling with which every body will sympathise; 

but I myself am doubtful whether any such apprehension is really 
warranted by the terms of this u,.easure. I have spent many hours 
recently, since i came down to Delhi from Simla, in talking with 
representatives of the colleges and putting in points hel"e and there 
which I thought would meet their wishes. Well, I have ~ a  had 
another talk with them since this Bill was introduced, and I find that their 
wishes are not yet quite met. This is a matter which we shall have an 
oppOl·tunity of discussing in the Joint Committee, and I hope that we sha.ll be 
able to hammer something out. I do not really think it will require any 
radical change at all to satisft the representatives of the colleges. For 

the ~ , I may say, there is no intention whatever of 
destroying the identities of these colleges, nOl' has there 

ever been. We have a University of the unitary type which has beeJl 
established at Dacca. Now, the Dacca colleges are older, mOl'e established, 
and, I think I may say, stronger colleges than two of those which are situated 
at Delhi, but 1 have not heard any complaints j I have not heard that they have 
lost their identity, although they are not even called colleges but are called 
Halls. Professor Shahani quoted some passages out of the Cslcutta University 
Commission Report. But I must point out that the passages which he quoted 
have reference to the scheme which was put forward for reconstituting the 
University of Calcutta, and that the recon.titution of the University of Calcutt& 
was never intended by the Commission to turn it into a. unitary University. 
It was to be a  U er ~ ill which a certain amount of co-operative 
teaching was to be performed. But the Commission were faced with this 
difficulty, which we are not faced with here, that they had an ellQl.'mous 
area in Calcutta itself with a very large number of colleges, and colleges of 
very different potentiality, and also with the still more dillh·ult problem of a 
vast area. ill the mufuJ8il with many colleges which would have to continue on 
some system of affiliation, 

Those were the difficulties with which they were faced in Bengal. Here 
in Delhi, we have not those difficulties, and it ought to be possible to hammer 

1 P.ll. 
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out something more simple, more e e ~, more economical, something that 
will combine the preservation of the identity of the existing colleges with the 
idea of a University which will be able to guide and help and control, without 
intedering unduly with any domestic matters. (Hear, hear.) 

I need nllt say more upon this fascinating subject of the organisation of 
Universities, because my friend, Mr. Ch>ludhnri, has already given you a lucid 
explanation of what a unitary university is and of its advantages; and I think 
that, if any difference does remain between Professor Shahani and el ~ it 
is really one not of principle, but simply of degree. Is the University to be 
the handmaid of the colleges, or are the colleges to be the assistants, the willing 
assistants, of-the University, and the collaborators with it? That is all. It 
is nota question of principle, it is a question of degree. (k,·. S. C. Skaltani: 
Completely organised in themselves.) Professor Shahani says:' completely 
organised in themselves.' I am a prudent man and I am not going to give 
myself away over the word' organised', because to tell you the truth, Sir, I 
am not quite sure what it means ; ,but we shall be able to consider the definition 
of the word' organist!d' when we go to the Joint Committee. 

I have not ~ee  able, Sir, to touch on all the points which have been 
raised this morning in this extremely interesting discussion. But I do 
hope that I have touched on those which, the Assembly will agree with 
me, are the most important and vital points; and I do hope that I have 
convinced Mr. Joshi, so that he will not, in any way, oppose the motion 
which I have placed before the House this morning. There are many 
other matters, some of which have been touched upon this morning, which 
we shall have to discuss in the Joint Committee; and, when this Bill emerges 
from it, I trust that Members will see that the remarks made this morning 
have not fallen' on deaf ears. 

IIr. President: The question is: 
• That this Assembly do recommend to the Council of State that the Bill to establish 

lI.nd incorporate a a~ teaching and reBidential University at Delhi, be refen-ed to a 
J'oint Committee of thiB Assembly and of the Council of State and that the Joint 
Committee do consist of 14 Members: , 
The motion was adopted. 

The Assembly then a ~e  till Twenty Minutes to Two of the Clock. 

'The Assembly re-a.ssembled after Lunch at Twenty Minutes to Two of the 
Clock. Mr. President was in the Chair. 

THE INDIAN INCOME-T4X BILL. 

The Honourable Sir Malcolm. Hailey (Finance e ~r  : Sir, I beg to 
moTe: 
, That the Report of the Joint Committee on the Bill to consolidate aud amend the law 

l-elating to income-tax and super-tax be taken into conBideration.' 

The motion was adopted. 

J[r. N. M. Joshi (Nominated: Labourinterests) :  I want to point out 
that there are some a.mendments standing in my a ~e which I never intended 
sending. I do not know who made the mistake. 
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Ir. President: If the Honourable Member did not intend to send them, 
he need not move them. 

IIr. W ••. Hussanally (Sind: Muhammadan Rural) :  I beg to move: 
• That the Bill be recommitted to the Joint Committee to suggest amendments to. Chapter 

II of the Bill: ' 

My object, Sir, in moving this motion is two-fold. Fit-stly, Sir, I want 
that this new institution of a Board of Inland Revenue should be knocked on 
the head. It is mentioned by the Joint Committee that this Board will, 
at the present moment, consist of only one member, but I dare say that, in 
course of time, it will be a regular Board of more than one member as the 
term implies. At the present moment, when the finances of the country are 
in a very bad way, we should not create any new offices of this kind. It 
will be for the very serious consideration of this House whether it should 
agree to a proposal of this kind at this juncture. But my more important 
object is that the Bill be l'eferred back to the Joint Committee for 
a reconsideration of the question of associating non-official agency with the 
income-tax officers of various grades and denominations mentioned in the 
Joint Committee's Report, for the purpose of assessment of the tax; as well 
as for thc purpose of hearing appeals. Sir, the practice under English law 
is that the administration of the income-tax is consigned to various bodies 
and these bodies are first the Board of Inland Revenue, known as the 
Commissioners of Inland Revenue, secondly, genel'lu Commissioners, thirdly, 
additional Commissioners, and fourthly, the special Commissioners. The 
Board Qf Inland Revenue exercises general control over the officials of the 
Board of Revenue and the non-official bodies, and is  responsible to Parlia.-
ment. For income-tax purposes, England and Wales are divided into 
divisions according to •  • 

Xr. President: In what respect does the Honourable Member 
ddterentiate his proposal from an ordinary amendment to the Bill ? 

Xr. W .•. Hussanally: I want to associate non-official agE.'ncy with the 
assessment of income-tax as well as with the hearing of appeals and I want 
to show what the law in England is on the subject. 

Xr. President: I am not dealing with the merits of the point. I am 
dealing with the method the Honourable Member has adopted. Is the 
Honouflble Member satisfied that the Joint Committee did not take these 
points sufficiently into consideration to justify recommittal of the Bill? 

Ir. W. I. Hussanally: On that point therc has heen a considerable 
difference of opinion on the part of the Joint Committee, as well as the 
All-India Committee that met in Simla some time ago, and so far as the 
J oint Committee is concerned, it did consider this question, I admit, but at 
a time when several Members who were in favour of this proposal were away 
and they carried this proposal by a majority of 7 against 6. The principle 
is a very important one and I think the question should be reconsidered 
by the Joint Gommittee, because, if we consider that point here, it will 
take a lot of time as the whole of Chapter II will have to he recast. There-
fore, I think, Sir, that it is fit and proper that the whole ~  should 
be referred back to the Joint Committee with a mandate from this House 
to reconsider this question and, if they como to· the l ~  that we 

i 



1914 ~a ~  ASSEMBLy. [25TH ~  1922. 

[Mr. W. M. Hussanally.] .  .  . 
should have non-official agency associated with iucome-tax officers, they should. 
J'e<..'IIost Chapter II altogether. . 

Ir. President: I find nothing iu the Report of the Joint Committee tOo 
indicate. that the consideration given to the subject was inadequate, and 
if the members of the Committee were not agreed as to the manner in 
which they should deal with this subject, they would surely have expressed 
their grievance in the form of a Minute of Dissent. I find no Minute of 
Disst:nt and, unless the Honourable Member can give me more substantial 
reasons, I do not think I cau allow him to move the motion standing in his 
name. 

lIr. W. 11. Hussanally: I had a conversation with a member of the 
Joint Committee, who is a Member of the Council of State, the Honourable 
Mr. Lalubhai Samaldas, aud he told me that he is quite in favour of the 
principle, and so is the Bengal Chamber of Commerce, but he was unfortu-
Iia.tely away on that particular day when this discussion took place in the 
Joint Co'lIlmittee. 

Ir. President: The Honourable Member is only making his case worse 
by referring to a  Member of the other Chamber, with whom we have nothing 
to do. 

lIr. W. 11. Hussanally: He was a member of the Joint Committee. 

Ir. President: We are only c:mcemed with the members of the Joint 
Committee who are in this House. 

Ir. W. 11. Hussanally: I am entirely in your hands as to whether I 
am in order or not. It is a vel'y important question which ought to be 
considered fully and this House has hardly the time 01' the opportunity to 
consider it. On that ground I think' the Bill should properly again be 
referred ba.ck to the Joint Committee. . 

The Honourable Sir lIalcolm Hailey: Sir, on behalf of Government, I 
may say that we are perfectly prepared to aiscuss this question on the floor of 
the House. ~ 

lIr. President: I think this is the proper place to discuss it. I ha.ve 
been a.sking the Honourable Member whether he can point to a~  

in the proceedings of the Committee or in the Report of the Committee, ro 
show that there wa.s any opinion expressed in the Committee that the question 
was inadequately examined 01' that it should be l'eferred to the judgment of 
this House. If the Honourable Member thinks that the method adopted by 
the Committee was inadequate, he has not put that case to me. I can find 
nothing in the Report of the Committee to justify the course which he has 
taken. 

lIr. W. 11. Hussanally: I quite admit that so far as the Report 
goes, there is nothing to show that, but I would bring it to the notice of the 
House that even the Bengal Chamber of Commerce very strongly recommended 
that course, and I am informed-how far I am corre<:tly informed I do not 
know -tha.t even the Cha.irman of the Joint Commtttee, Sir Alexandel' 
Murray, favoured this proposal but did not press his view. 
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lfr. President: If the Chairma.n of the Joint Committee thought it 
inadvisable to press his view, the Honourable Member need not press it. 
(laughter.) • 

lIr. S. C. Shahani (Sind Jagirdars and a ~ a r  : Landholders) : Sir, my 
first amendment is that the phrase 'Oollector of Income-tax' be substituted 
for'Incomf'-tax Officer: My reason for this amendment is tha.t the designa-
tion tha.t I suggest will ca.n-y more weight, and I really do not understand 
why the Income-tax Officer, who has now so far been called the' Collector of 
Income-tax,' should hereafter be 'called' Income-tax Officer '. 

The second amendment which I prepose is that the appointments of 
Assistant Commissioner and Income-tax Officer be made by the Governor 
General in Council. 

lIr. President: We will take one amendment at a time. 

The Honourable Sir lIalcolm Hailey : Sir, with regard to this point, 
I may say that the question of nomenclature has caused at different times 
a considel-able amount of difficulty. We originally proposed that these 
officers should be called 'Assessors.' Now, Sir, I do not know whether there-
is attached to the name and functions of an "Assessor, that is to say; a judicial 
Assessor, any suc.h implication as makes that name unpopular in the country6 
but WI>. received a number of representations asking us to remove the-
name 'Assp,ssor ' f!"Om the Bill and to substitute some other nomen-
clatul·e. Mr. Shahani wishes..to call these officers 'Collectors '. Now, Sir6 
I think perhaps he has been misled by the fact that, in the existing 
Act, we do refer everywhere to the Collector, but the Collector, in that 
case was, in the majority of cases also the Collector of the District. The 
word' Collector' has a definite meaning in the Revenue Acts, and we wish to 
avoid any confusion with that otiicer, jllst as, coming to another grade, we 
desire to a.void using the term 'Depoty Commissioner' because the term 
, Deputy Commissionel· , has also a definite meaning iu the "'Criminal Proce-
dure Code. The new class, we call 'Income-tax Officers,' will, for the most 
part, be Provincial Service Officers, "and we du not desire that any confusion 
should arise between their functions and those of the regular Collector of the-
Distl·iet. It is for that reason, Sir, that we ohose the term 'Income-tax, 
Officer'; and, after a full discussion of various alternatives, it was dooided by' 
the Committee tha.t this was the most convenient one to use. 

Ir. President: Amendment moved : 

• Substitute· Collector 10f Ineome-tax 'for • Ineome-taz Ollicer' wberever it occur" in: 
the Bill .• 

The question is that that amendment.be made. 

The motion was nega.tived. 

ltr. N. lI. Joshi: Sir, as I was explaining ~ time before, I am at a. 
loss to know how this amendment came to be printerl on this paper. I sent' 
liome amendment to another Bill, the Emigration Bill, but the Department 
has that amendment on this list of amendments to the Income tax Bill. 

Xr. President: No doubt, that is good e~  for the Finance Member. 
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Rai Bahadur S. P. Bajpai (Lucknow Division: Non-Muhammadan 
Rural): Sir, I rise to move the following amendment which stands in my' 
name: 

• After clause t (I) (6) insert the following: 
• (e) Any incomeccleJ.ived from forestry: 
• Provided the piece of land on which the forest grows 

revenue in British India 01' subject to a local rate 
officers of Government as such .• 

• And re-number clause (2) (1) (I') as clause 2 (1) (d).' 

, 
is either assessed to. land 
assessed and collected by 

Sir, I regret to note that the representation of the Zamindars on the Select 
Committee to consider the Income-tax Bill was anything but adequate. It 
is, therefore, no wonder that the interest of the Zamindars did not receive 
imfficient attention at the bands of the Committee. Sir, I believe it will be 
.admitted by all my Honourable colleagues here· that forests are to a very 
great extent indispensable not only for the development of agriculture, but 
also of industries. I fail to see why a Zamindar growing a forest on a 
piece of land, which is assessed to land revenue, should also be called upon to 
:pay income-tax. I may tell the Honourable the Finance Member that income 
derived from forestry is not even half as much as can be obtained from 
.agriculture., Za.mindars are doing. very useful work; their loyalty is pro-
verbial; they have receivoo very high encomiums for war services from His 
Majesty the King-Emperor down to the Collectors. Their benefactions are 
-known far and wide. Is it then desirable to overta,1: them and cripple their 
useful activities? I, certainly, with due deference to the Honourable the 
Finance Member, think that it is not fair that, simply because a Zamindar 
grows a forest, he should be called upon to pay both land-revenue and income-
tax. In my humble opinion, justice, equity and good conscience demand 
-that none should be taxed twice over. With these words, I commend this 
.amendment to the acceptance of the House. 

The Honourable Sir Ialoolm Hailey: Sir, as to the representation 
2 P.ll. 

of ahe landowning class on the Joint Committee, well, the 
appointment of the 'J oint Committee was in the hands of the 

ctwo Houses, and, if no proposals were at the time put forward for a larger 
representation of that class, I think perhaps the House will see the reason is 
fairly obvious. It is that that class enjoys by law the privilege of avoiding 
income-tax entirely on any revenue that they raise from their land. Now, 
_ Sir, I admit the Honourable Member's main point that forests are indispen-
:sable to the country, but I am under the necessity of asking him,.when he 
puts forward this amendment, what exactly he means by forestry. We had 
.ourselves in the Oliginal Bill intended to include the word' forestry' but when 
we came to discuss it, we found it very difficult indeed to arrive at any 
·definite interpretation. If it is intended that a man who grows trees or 
forests on his own land should not be taxed for any income that he derives 
from them, then, I say, it is already sufficiently provided for, in section 2 (1) 
(a), which exempts : 

• Any rent or revenue derived from land which is used for agricultural purposes.' 

We tried, but could not improve on that definition. If, on the other hand" 
he means that a man who takes a contract in a forest, say in a Native 
State, and earns an income thereby, should escape from income-tax, then 
1, for one, am not with him. I would point out that if the House 
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accepts his amendment, 1\11 such persons, viz., those who take contracts in 
forests for cutting down and selling the timber would escape &ssessment. 
It is for that reason that we onL"selves have made no such amendment as he 
himself has now put forward and we have left the matter to the ordinary 
,operation of the Act I would add that if this point is not sufficiently clear 
from the ~, I am prepared to make it perfectly clear by executive instructions 
that if a land-owner grows on his own land, which it! assessed to land-revenue, 
forests or trees and derives income therefrom, he will not be assessed on such 
.income, 

Rai Bahadur S. P. Bajpai: Sir, I am very thankful to-the Honourable 
the -Finance Member. All that I wanted the Government to do, he has 
;agreed to do. I am perfectly satisfied with the assurance given by him. 
I did not say a ~  on behalf of the contractors. I only spoke on behalf 
.of the Zamindars whose interests, I hope, will be quite safe now. 

Ir. President: Amendment moved: 
, After clause 2 (1) (b) insert the fO'lowing: 

, I.e) Any income derived from forestry: 

, Provided the piece of land on which the fOl'est grows 'is either assessed to land-revenue 
in British India or 8ubjed to a local rate as_.ed aud collected by officers 
of Government as such' 

• And re-number clause (2) (1) (c) 8S clanse 2 11} (d).,' 

The question is that that amendment be made. 

'The motion was negatived. 

Baba Ujagar Singh Bedi (Punjab: Landholdel'Sl : The amendment 
-vhich I am to move to-day, I believe the Honourable Members will agree 
.",ith me, is of such an impoltant nature, that it deserves a close examination 
,t)f the House. 

Before I read out my amendmen.t, I would humbly request the Govern-
:ment to kindly explain their policy, frankly and openly, and say whethl!r 
or not they intend to exempt the agricultural product from the operations of 
·the present Income-tax Bill, for I fear tnat, if the words of the clause which 
I wish to get amended remain as they are, there is every apprehension of the 
,destruction of this .class-I mean that of the landholders-on which rests the 
magnificent edifice of the Government. 

Sir, I recollect here the story of a baagler who was once carrying his 
~ le of glass bangles on his back when, to his great misfortune, a policeman, 
with a baton in his hand, approached him, gave a stroke on his bundle and 
said :  • What is in this that you are carrying'. 'Sir,' the poor man, in a 
trembling tone replied: 'Just one more stroke and you will find nothing 
~~ , 

Sir, exactly the same is the conditiou of the poor landholders. The 
~ e e burden of heavy taxation is crushing them down. The so-called 
-theory of State-landlordism, to analyse which I will not pause, does not only 
claim one-half of their produce, but in some cases actuaIly 30 per cent. has 
been realised; while all other communities are taxed to the extent of one anna 
, -or so per rupee, although I 110m not jealous of them. 

I l·ea.dily admit that clause VIII of sub-head 3 of Rule No. 4 to the 
ilaid Bill exempts t agrk'liltural income' from the operations of inoome-tax, 
out I am quite surprised to find that the definition of 'agricultural income,' 
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[Balla Ujagar Singh Bedi.] 
as given in sub-clause (iiJ), clause (6), of sub-head (1) of Rule No.2, is· 
quite incomprehensive in giving the desired effect, of exemption. 

May I read out, Sir, for the information of the House, the said see-. 
tions and clauses : 

• Agricultural income' 

says clause VIn of sub-head 3 of l'ule No.4: 
• means .  .  •  • the al~ by a cultivator or receiver of rent-in·kind of the-
produce raised or received by him, when he does not keep a shop or stall for the sale of 
such produce.' • 

Now I leave it entirely to the House to judge whether or nllt the original 
words of the definition, if left as they are, will e~  the required purpose of' 
exempting the agricultural income. 

May I, here, ask a few questions which may throw some light on the-
incomprehensiveness of the said definition: 

(1) If a certain landholder, nau:ed A, sells half of his produce this year' 
and the other ha.lf the next year, does the act mean shopping? 

(2) If a landholder sells 50 maunds on Monday, 70 maunds on Frifay 
and] 25 maunds on Satmday, does this sale mean shopping? 

(3) If a landholder of the class who have purchased lands to get some 
profit out of them as well as the safeguard of their money, e~ not 
sell his produce for full five years and does it after that, will it be 
regarded as shopping? 

(4) It being a fact that all the well-to-Jo landholders, who have land 
produce more than their requirements, keep it in diiferent stalls, to· 
show to the public the different qualities they have, does this 
stocking mean shopping? 

(5) If a landholdet' sends his produce to a rlWlfrli (market) to some Carli' 
. (a broker) to dispose of it, does it mean that he is keeping a. 
shop? 

(6) There are many cases when, in times of scan .. -ity, some. generous 
landholders open their stalls for retail, to help the poor and the: 
famine-stricken people. W ~l  it mean that he has opened a 
~~  -

. I have raised these few questions just to give the House an idea. of the 
incomprehensiveness of the definition, which gives no line of demarcation 
between the shop of a regular 6anya and. that of a cultivator. 

It is just possible that the Govemment might say that a landholder opens 
a shop when he retail'l hiR produce, for thereby he makes double profits. 
Then, Sir, may I ask for the sake of argument as to whether there is any line 

• of division between wholesale and retail dealing; and if such is the case, do 
the Government give any concession to general le~ale dealers and treat 
differently the retail merchauts? 

If this plea is brought forward, I cannot cOQceive for a single moment 
a.ny life 01' strength in it. That a man, who ha.s paid a tax and a very heavy 
tax on his produce, should be re-ta'{ed, because he is selling it in small 
quantities, would mean, in other words, that he should throwaway his produce-
and should give it to fC)reign big companies for export, at a very low price. 
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Sir, if this is the principle, I cannot und.erstand how the landholders will 
1>e able to meet the high ra.te of ass!ssment, which is real ~ by the 
Government from their limited incomes. 

Therefore, I w;mld humbly suggest to the Honoura.ble the Finance 
Member either to give some definition of the words C shop' and' stall.' or to 
delete them altogt'ther from the clause or to kindly accede to my amendment, 
which reads as follows: 
• That the following be inserted between the word •• produce' and • or' : 

• not being the produce of his land '.' 

The sub-clause thus reading as follows: 

• The sale by a cultivator or receiver of rent-in-kind of the produce raised or received by 
him, wheu he does not keep a shop 01' .tall for the .ale ot luch prod nee, flot beiflg tke 
produee 0/' his laM, 01' ' 
~  amendment, in my humble opinion, seems comprehensive enough to 
cover the object of the Government and also goes to protect this class-whioh 
is the b:wk-bone of both the country and the er ~  

With these few W'orJs, I beg leave to commend my amendment to the 
House. 

The Honourable-Sir Ialcolm Hailey : I see the HonoUl"a.ble Member 
is labouring under some anxiety on behalf of the land-owning community. 
But from his speech one would imagine that we had suddenly imported 
into the Act some new and astounding pl"Oposition. -Could it be believed from 
what the Honourable Member has said that this identical sub-clause has 
formed palt of the Income-tax Act and without alteration evel' since that 
Act has been in existence? Its operation 80 far has certainly not ended in the 
disastt·ous consequences which were feared, by the Honourable Member. I do 
not think that the land-owning l~ e  have been driven into ruin by it, 
nor, if it remains unaltered, ~  I thInk that a single landowner will pay more 
in the future than he has In the past. As to the rather long series of 
questions which he ~a  asked, I ~  give him definite answers .. If a land-
holder sells half of hiS produce thiS year and half next year, there IS, of counie 
no. shop. The Act refers entirely ~ the ~  ofa shop .. If he l~ 
his produce for five years and toen sells It, equally there IS no shop. If he 
opens a shop for retail sale it;t times of famine or scarcity, then, Sir, it is true 
in that case he would be keepIng a shop, but I assume that if he is the 
philanth:opist that the Honourable Me!Dber predicates, he probably would be 
selling hIS pl'oduce at or below cost pnce. In that case there would be no 
profit or a loss and. he would be. paying no income-tax. 

I do not know whether these rtlplies are satisfactQry to the HonoUl"able 
Member. I again suggest to the Houstl that it is unwise to alter a clause 
which has stood for so many years and, as far as we are aware has caused no 
inconvenience or injustice in its operation. In any case, if a ~ alteration is 
required, I would strongly ad,:ise the ~ ~ not to accept that put forward by 
the Honourable Member for, If I read It arIg'ht-and it is a little difficult to 
understand-if I read it aright, it would have the eitect of relievinO" of assess-
ment any man who keeps a shop and at the same time draws an i:come from 
agricultural land. That, in itself, would not be a vel'y desirahle constlquence.; 

I Bhai Ian Singh (East a~  Sikh): Sir, the practical eitect of this-
clause OD the -agri9UIturist is this; that any a r l r ~ who. has got vast 
lands cannot op('n a. shop for the sale of tbe prodllce of those lands. This is a . 
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[Bhai Man Singh.] . 
.. definite hindrance in the way of such a man entering trade. Either he must 
be prepared 1;;> pay double tax for his produce or he must be contented .not ~  
open a shop for the sale of grain. etc. I see no reason why a man ell ~ hIS 
own grain should be required to'pay a tax for it, whether he sells it to a a~ a 
directly or whether he sells it through a shop of his own. The practical 
difficulty alluded to by the Honourable the Finance Member,-though I do-
not think that it was very definitely stated-was that"if a man owning land· 
opened a grain shop he would not pay any income-tax for its income at ~, 
We can very well See that there are two sides to it. If a man buys gralD 
from other people and sells it, it is one part of it; if he sells his own ea~  

which is the produce of his own field,that is 'Iuite a different thing. ThIs 
sub-clause, as it stands, taxes a man for selling wheat which is the produce of 
his own land ~ well. There is no reason why we should tax him over again. 
simply because he sells it in a shop. If you think a man can hoodwink the 
income-tax officer by all means, let that officer be more vigilant; let him 
prove that the man has sold much mOl'e grain than he can get from his own 
fields and tax him for its profits. There is absolutely no reason for saying,. 
that, because a man sits down in a shop and sells the produce-of his land and 
thereby he can hoodwink the income tax (,fficer,. so we should tax the 
produce of his own land as well on which he has  already ~  land revenue, 
and thereby tax the produce of land twice over This, I think, is very hard 
for the ag"liculturists and, with these remarks, I support the amendment. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : Sir, there is a practical difficulty now that it has been pointed out. 
Under the old Act, the Honourable the Finance Member has to admit tha't 
agricultural income is defined so as to include: 

, A.ny income derived from the sale by a cultivator or receiver of rent·in-kind of the produce 
raised or received by him 1Ok61& ke doea not keep II ""op or stall for tke Bale qf auck produce: 
Let us take paddy or wheat, as the case may be. Supposing a landowner, 

who is also a shopkeeper, sells not only his own paddy but also paddy which he 
buys. As the clause now rUDS, it may be open to the constnwtion that even for 
the sale of such produce he will be liable for income-tax. (A Yoice: It is not 
so.) I do not know why my learned friend intelTupts and says it is not. I 
bestowed some consideration on the matter, but my friend is ready to answer, 
it is not. I quite agree that it ought not to be, but to say it is not so, is rather 
venturesome, and, therefore I ask for an explanation from the Honourable the-
Finance Member what is the object of keeping that clause. The object, 
apparently, is not to tax him_where he sells his own produce. Apparently, 
that is the object which the Legislature has in 'view. Where he sells other 
people's produce he is liable, but what is the object in keeping this clanse 
when he does not keep a shop 01' stall for the sale of such produce? Would 
it not be better to omit it altogether? 

Ir. G. G. Sim (Joint Secretary: Finance) : The reason why these words 
are contained in thi6 clause is simply to have a handy distinction between the 
man who indulges in a regular trade in grain dealing and the man whO" 
occasionally sells his own grain. There is no double taxa.tion whatsoever 
involved in this sub-clause, as was suggested by llhai Man SinO'h. Where 
&. man keeps a regular shop for dealing in grain, all that he is"' taxed upon 
for income-tax purposes, is merely the profits of the shop and not the 
profits be gets from cultivating the la ~ 
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IIr. r~ e  Amendment moved: 
'At the end of sub-claule (1) (b;lii'1 of claul!! 2 of the Bill between the worda 'produce" 

an!! ' or ' add the word. ' not being the produce of hil land'.' 
The question is that that amendment be made. 

The Assembly then divided as follows: 

AYES---40. 

A.bdul Majid, Shaikh. 
A.bu! Kasem, Maulvi. 
Agarwala, Lala G. L. 
Aiyer, Sir P. S. Sivuwamy. 
Asjad-ul-lah, Maulvi Miyan. 
Bajpai, Mr. S. P. 
Barna, Yr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Gajjan Singh, Sardar Bahadur. 
Ghulam Sarwar Khan, Chaudhllri. 
Gour, Dr. H. S. 
Gmab Singh, Sardar. 
Hahibullah, Mr. Muhammad. 
HussanaUv, Mr. W. M. 
Ibrahim Ali Khan, Lieutenant Nawab M. 
lkramulIah Khan, Raja II. M. 
Jatkar, Mr. B. H. R. 
Mahadeo Pruad, Munshi. 
Man Singh, Bhai. 

Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Nabi Hadi, Mr. S. M. 
Nag, Mr. G. C. 
Neogy, Mr. K. C. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Praaad. 
Sbahani, Mr. S. C. 
Singh, Babu B. P. 
Singh, Raja K. P. 
Singh, Rana U. B. 
Sinha, Babu L. P. 
Sinha, Beohar Raithubir. 
Srinivua Baa, Mr. P. V. 
Subrabmanayam, Mr. C. S. 
Ujar.r Singh, Baba Bedi. 
WaJihuddin, Hajj. 

NOEB--32. 

Abdul Quadir, Maulvi. 
Akram Hussain, Prince A. M. Y. 
Ayyar, Mr. T. V. Seahagiri. 
Bagde, Mr. K. G. 
Bradley·Birt, Mr. F. B. 
Bray, Mr. D. S. 
Bryant, Mr. J. F. 
Carter, Sir Frank. 
Cliaudhuri, Mr. J. 
Cotelingam, Mr.' J. P. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Ginwala, Mr. P. P. 
Hailey, the Honourable SIr Malcolm. 
Hullah, Mr. J. 

The motion was adopted. 

IBwar Saran, Munshi. 
Joshi, Mr. N.M. 
Lindsay, Mr. Darcy. 
Manmohandu Ramji, Mr. 
¥cCarthy, Mr. F. 
Muhammad Hussain, Mr. T. 
Percival, Mr. P. E. 
Baa, Mr. C. Krishnaswami 
Renouf, Mr. W. C. 
Sharp, Mr. H. 
Sim, Mr. G. G. 
Spence, Mr. R. A. . 
Thackersey, Sir Vithaldu D. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Zahiruddin . .Ahmed, Mr. 

Sir "Vithaldas D. Thackersey (Bombay Millowners Association: Indian-
Commerce) : Mr. President, I beg to ask your permission to allow me t,o-. 
replace the word 'Collector' by the words 'Income-tax Officer' in my 
amendment, because I find that, throughout the Bill, the term 'Income-tax 
Officel' , is used. 

My amendment, which I now beg to move, runs as follows : 

C In clause 2 (14) for the words 'a registered' the word 'an' be substituted i and 
at the ena after the word c partners I the words' of which the prescribed particulars have 
been regiatered with the Income-tax Officer in the preBcribed manner' be added.' 

The effect of this amendment will be tha.t the clause will be worded 
eDctly in the SlIme way as in the existing Act. In the original Bill, it 
was proposed by Government that this clause be omitted altogeliher, ed' 
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[Sir Vithaldas D. Th8oC'kersay.] 
no distinctiQD. be _ made between registered. and unregistered. filoms; but 
later on, in the Select Committee, it was thought desirable, in order 
to minimise the ~ e e e to smaller firms, that some definition should 
be introduced; and, when thElY introduced the definition, the.v amended 
it in such a way that, instead of registration being with the Income-tax 
Officer, they provided. for a legally re er~ document. There have 
often been suggestions made by some people that all partnerships 
should be registered, but such r ~al  have always been opposed by 
the Indian Mercantile Community on grounds of practical difficulties. I am 
not discussing at this stage the meriti or demerits of such a proposal 
but, if all the partnerships are to be registered, it should be by a law 
directly applicable and directly brought forward in this House, and not 
in this indirect way, by which we make registration practically com-
pulsory, because the effect of the clause, as recommended by tbe Select 
. Committee, will be that, if firms do not register their partnership, they will 
not be entitled to refund of the super-tax in cases where it has already 
been paid by the paltners on the same income, and thus super-tax shall have 
to be paid twice on the same income.· The original clause has worked very 
satisfad;orily. All the r-artners of a firm have to _ ma.ke out a proper 
paltnership document and register it with the Income-tax Officer, and, when 
he was satisfied he registered the document and gave the necessary celtiiicate, 
the income-tax being -afterwards charged according to law. 

I hope Governmmtwill see the reasonablenel!8 of this and accept my 
.. amendment. 

The HQDourable Sir Ialcolm Hailey: Sir, I accept that amendment 
. .on behalf of the Government. 

The motion was adopted. 

Clause 1, Clause 2, as amended, and Clause 3 were added to the Bill. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
.Urban) :  I move the following amendment: 

• To clause 4 (2) of the Bill, add the following: 

• Ezplanation : -When a person carries on operations in Bliti.h India and abroad, -the 
, mere fact that income, prolit., or gains are l"eCeived abroad and invested there, i. 

taken into account in the ala ~ sheet prepared in British India, does not 
amount to receipt within the mt'laning of this section ': 

I do not think tha.t many words are needed. to commend this amendment 
for the acceptance of the ~e~ l  .. It only ~ a  what has been recognised 
by COUlts as the accepted prmCIple 10 construmg the word 'received.' But 
the question has been raised, to my knowledge, in the case of a Bank on the 
West Coast in Ca1i(mt, which has operation both in Cpchin and in Malaba.r. 
The profits earned in Cochin were invested there and brought into account in 
the head office a.nd they were sought to. be charged. I think a similar case 
arose in Bombay, where a Company has got branches in the Native States 
and there also tM same thing happened. Of comse, the Madras cases did not 
go to Court I know that ~ e ~a  ~~  ar~e  for those profits, although 
they were not actually receIved In Bl'1tlsh Indm. In the House of Lords it 
has been decided, with reference to a similar case in England, that ~  
profits should not be deemed to be profits. received. I have ta.ken this 
.' BlIJplanation" from Halsbury's Laws of EngLi.nd where he states it in thi$ way. 
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I am advised that the word fare' there is had grammar. I think f is ' is 
perhaps a better word, although I have no doubt about the former. I think 
the sentence reads all right. I thought there was doubt a.bout the word' an! " 
but I think the sentence, as it is, is all right. I propose that this 'Eflplal/a-
tion' be added. • 

Ilr. G.  G. Sim: Sir, I quite agree with the Honourable Mem.ber that in 
the circumstances mentioned in his 'Ezplanation' profits received abroad 
and taken into' account in the balance sheet prepared in British India are 
not liable to taxation, but I do not understand how they could possibly be held 
to be liable to taxation under the· Bill as it stands. The cases referred to bv 
the Honourable Member arose under the existing Act and he also l'eferred to 
certain cases under the English law. But this provision-sub-clause (2)-is a 
new provision. It never appeared in the Act before and it makes it perfectl'y 
clear, I think, that profits and gains arising abroad 81e never liable to tax-
ation until they are actually received or brought into British India. The 
-'Eflplanation' is, therefore, I consider, unnecessary. But I do not oppose it 
on that account merely. The' Ezplanation' assumes that profits .re to be 
taxed according to the receipts credited or expenditure debited. in the assessee's 
account. The Committee which dealt with this Bill have llpent a con-
siderable amount of time in trying to make it perfectly clear that people need 
not be assessed in that particular manner, but, if they choose, they can be 
assessed on the basis of a~  transactions, that is to say, accOrding to the 
money actUally received and money actually expended, and this' Ezplanation J 
seems to throw some doubt on the question whether a man can elect to have 
his account done on a cash basis. 

RJo Bahadur T. a ~a ar ar  I d!> not see how it throws any 
doubt on the point raised by my friend. The word f received' is in the. 
English Act and the existing Act. The words are 'received in British 
India' and, therefore, the question will arise, and I want to make the point 
clear. As my friend has no objection to t.he principle of the' E:rplanation', 
I do not know why h,e should object to the f lJ-'z:planation ' as the question has 
been raised. I know it. has been the subject-matter of a suit in the High 
Court of Bombay and in fact tHree Judges had to sit over it. I, therefore, 
think that the' Rzplanatron ' is necessary. 

Sir P. S. Sivaswamy Myer (Tanjore-cum-Trichinopoly: Non-
Muhammadan Rural): In the interests of grammar, I suggest that the 
word' are' before 'received' be omitted, and for the word 'is' before' taken J 
the word 'are' be substituted. 

Rao Bahadur T. Rangaehariar: I a.",<rree. 
The Honourable Sir Ialcolm Hailey: As Mr. Sim has explained, we 

do not regard this as in any way necessary. But if the House desires to have 
the' E:cplanation ' inserted in the Act, my advice will be that the word' income' 
should also be omitted because 'income' is not mentioned in the sub-clause 
which refm's only to profits and gains. 

Rao Bahadur T. Rangachariar: I have no objection. 

Ir. President: Amendment moved : 
• To claue 40 (2) of the :Bill. add the following: 
• B_pla/llatio1l :-When a person carnes on operations in :British India and abroad. the 

~re fact that pl'onta, or gains l'eeeived abroad and mv.ted there. are taken into account in: 
C 
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[Mr. President.] . 
the balance aheet prepared in Briti.h India, does not amount to receipt within the meaning 
Clf thia ·aection.' .  • 

The question is that that amendment. he made, 

The motion was adopte.1. 

Rao Bahadur T. Rangachariar; This is only a formal amendment. 
It runs as follows: 

, After aub-claule (.'1) <",) of clause 4, inaelt the following : 
'(vii) legacies not being annuities grauted uuder a will' and re-number (vU) 
and (viii) 8a (viii) and (iz I' ' 

In the original Aet, 'as it was, legacies were excluded, but, in consequence 
o'f a doubt expressed as tJ whether annuities were included in legacies, the 
new Bill proposed to omit the word 'legacies J and I see in the report of 
the Joint Committee that they consider clause (vii), as it stands, does 
include legacies. It may be contended that legacies were sought to be 
included in the new Bill. Nobody looks at the report of the Select 
Committee or the Sta.tement of Objects and Reasons when they 
oonstme the section and it might be open to the construction I have 
put. I think, therefore, that there is no harm in inserting this sub-c1a.use 
as sub-clause (vii) in order to exclude legacies not being ann.nities 
granted under a will. 

IIr. G. G. Sim: Sir, this point was (liscuSEled in the Joint Select Committee, 
.and they were advised by the legal authorities consulted that legacies 
were clearly covered by sub-c1a.use (3) (vii) of .the Bill. The insertion of 
the word 'legacies' wonld, I think, throw a. doubt on the question of whether 
:sums. simi1a.r to legacies such as gifts, are also included if they are not 
-specifically mentioned. I &Ill not a lawyer, Sir, but I would abide by the 
advice which was given by my 1a.wyers. 

lIr. President: Amendment moved: 

, After sub-clanse (.'1) (vi) of clauBe 4, insert the following: 

, (vii) legacies not being annuities granted under a will' and re-number (vii) and 
(viii) as (viii) and (iz)', 

The question is that that &IIlendment be made. 

tfhe motion was negatived. 

Clause 4, as amended, was added to the Bill. 

lIr.S. C. Shahani: I move the following amendment: 
In clause 5 (4/ substit.ute 'by the Governor Genel'&l in Council' for 'by the Com-

missioner of Income-tax.' 

We have .no Assistant Commissioners, but, judging by what happens in my' 
Qwn prOVInce, I find that the Collectors of Income-tax have so far been 
appointed, not by the Commissioner in Sind, who would be. very like the 

~r of Income-tax, but by the Local Government, the Government 
of Bombay. The Collector of Income-tax has been drawing sa1a.ries varying 
hetwee? ~  500 and 1,000 and I. take it that the salary of the Assistant 

l l~ er ~ }ll  he sO?lethmg like Rs. 1,500 or Rs. 1,200 to 1,500. 
To my mmd, It IS not desirable tha.t such import.a.nt appointments should be 
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made by the Commissioner of Income-tax. The whole of the I]lcome-tax De-
partment should be placed under the supervision and control of the Govern-
ment of India, and I therefore propose that these appointments be made by 
the Governor General in Council and not by the Commissioner of IncoJrte-tax. 

Ir. President: Before I put the amendment, I would point out to the 
Honourable Member that the reading of the clause would be in the. following 
unusual form : 
• Assistant Commissioners of Income-tax and Income-tax Officers shall, subject to the 

~ r l of the Governor General in Council, be appointed by the Governor General in 
Council, ' 

and so on. Does he wish to retain the words' subject to the control of the 
Governor General in Council'? 

lfr. S. C •. Shahani: I am sorry I have forgotten to indicate tl?at 
the words 'subject to the control of the Governor Cenem in Council' must 
disappear. 

The Honourable Sir Ialcolm Hailey: Our new Income-tax adminis-
tration scheme assumes that the ~ er  themselves will he appointed 
hy, and be under the direct control of, the Government of India. 

lfr. S. C. Shahani: Amend the language. 

The Honourable Sir Ialcolm Hailey: It, therefore, seems to me to he 
the proper function of the Commissioner (who will be an officer under the control 
of the Government of Indiaj to appointIncome-tax Officers, and it isaltogether 
unnecessary to brwg the appointment of each Income-tax Officer up to the 
Government of India. So long as the Government of India re1nins, as is pro-
posed in the Bill, the control of the operations of the Commissioner in making 
these appointments, it seems to me, Sir, that this is amply sufficient. It is 
useless for us to organise a branch of the Central administration on a definite 
scale, which provides that local arrangements will be in the hands of 
Commissioners, if, at the same time, we have to itlSue orders ourselves from 
the Secretariat on each point of administrative detail. 

Bhai Ian Singh: I rise to support tbe amendment of mv Honourable 
friend, Professor Shahani. We are to see that persons of wLat ·status are to 
be Assistant Commissioners and Income-tax Officers and Commissioners. I 
know in my province,-and I believe the same is the case in other provinces 
as weU,-that the Commissioner of Income-tax is to be selected from a grade 
of officers of t.he rank" of Senior Deputy Commissioners or Commissioners 
and the Assistant Commissioners are to be selected from among the Pro: 
vincial Civil Service or the ~  Civil e~ e, officers m grades ~ of say, 
between 801l and l;lOU or somethmg of that kmd, and the Income-tax Officers 
are selected mostly from amongst the Provincial Service mt'n. As a matter 
of fact, I know that, in the Punjab, a number of Income-tax Offic!lrs who 
are called Collectors are taken from Provincial Service men. 

Ir. President: The question is what authority should appoiut these 
officers and not the class from which they should be drawn. 

Bhai Ian Singh t I am referring to the grade of men who are ap-
pointed to these places and then I will come to the other thing and draw the 
attention of the House as to whether posts of this grade should be left to he 
tilled up by an officer of ~ grade of Commissioner or whether they should 

•  c 2 
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, [Bhai Man Singh.] , 
be filled by some higher authority. In .the Provincial Governments, we-
know tha.t no officer in the gl-a.cie of Provincial Service is to be appointed by 
any Commissioner. They a.re to be selected by the Local Governments. We-
have not got any substitute fOl' the Local Government unless we call the' 
Commissioner to be a substitute. But when we begin to select persons of the 
grade of Commissioners to be Commissioners of Income--t.a.x, then we cannot . 
say that they hold the same position as the Local Government. Assistant 
Commissioners are never to be selected by persons who hold the grade of 
Commissioners. Now it would be a very deplorable state of things if such, 
~  officers are to be selected by au officer who is in the grade of a. 
Commissioner. I I would therefore urge most strongly that some higher 
authority should be in charge of these selections. 

Ir. W. •. Hussanally: I beg to support this amendment. At 
present, Income-tax Collectors are appointed by L()('al Governments. 
Commissioners of Divisions and even the most senior of them do not 
get pay higher than Rs. 4,000, and their powers, so far as the Local 
Administration is concerned, are limited to appointments which carry pay up' 
to Rs. 150 or 200, whereas these Income-tax Officers would draw much 
higher salary than that. They will draw at least Rs. 400 or 500 a ~ 

and, if these officers are appointed by the Income-tax Commissioner, then, the 
position of these Income-tax Officers would be much lower than what it is now 
and their prestige will suffer in consequence. Thel'efore, I think, that the 
power of appointing these officers should vest in the Local Governments 
direct, if not in the Government of India, ~ , as these offictlrs will not now be 
'Jnder the control of the Local Government, the only alternative is that these 
appointments should be made by the Government of India. 

Sir, Vithaldas D. Tllackersey: There is a gl'eat deal in wha.t is said ~r 
the Honourable Member in charge 1)f the Bill, that unnecessary work should 
not be thrown upon the Government of India. At the same tiD,)e, instead of 
leaving the matter to a local officer, like the Commissioner of Income-tax, who 
is at the Lead of the income--tax officers in the districts, if the authority were 
vested in the Board of Inland Revenue at the head office here, T think it will 
meet the case. That Board. will, at present, I understand, consist of only one 
person and that person will always be in touch with headquarters and, if 
that man has been given the authority of appointing the Assistant 
Commissioners and Income--tax Officers, I think a great deal of the objection 
raised by Professor Shahani may be met. At the same time, it would not throw 
any large burden on the Government of India. 

Ir. P. P. Ginwala (Bnrma: Non-European) : I am afraid this opposition 
by my Honourable friends is based upon a misconception of the provisions of 
this Bill. If we examine the Bill, we find that the Bill proposes to replace the-
present system under which the Local Governments administer the Income--tax 
Act as agents of the Government of India. The idea now is to have a sepal'ate 
Income--tax Department and, under this provision, the Government of India 
appoints its own cfficer, who is nominated by the Governor General in Council, to 
represent what at present is represented by the Local Government. He takes the 
place of the Local Government and, therefore, the appointment, though it is 
left with the Commissioner, is in -the hands directly-of the Government 
of India, as the Comniissioner is himself directly appointed by the Governor 
General. Besides, there are these qualifying words' subject to the control of • 

.. 
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-the Governor General in Council.' Therefore, if the Commissioner makes a 
. wrong appointment, the Governor General can interfere aud stop that appoint-
ment. So, I submit that if my Honourable friends will look at the arrange-
ment now proposed, they will find that it will be a far more satisfactory 
1Lrrangement that the Commissioner who represents the Governor General in 
'Council in every province is placed in charge of these appointments. Besides 
there is one other poiut. The intention is that these Assistant Commissioners 
should ordinarily be taken from the Local Government. I mean they may 
be officers employed by the Commissioner, and the Commissioner, being 
()n the spot, will be in a much better position than the Governol' General in 
Council can ever be. On these grounds, I submit these remarks for consider-
ation of my Honourable friends who are supporting the amendment. 

Rao Bahadur C. S. SUbrahmanayam (Madras ceded districts and 
Chittoor: Non-Muhammadan Rural): Sir, I support the amendment moved by 
my friend. Apart from the detailed arguments that have been put forward 
by my Honourable friend, I say, on principle, the appointments rest with 
the Government of India, for this simple reason that it is an All-India 
Department, and the officers, especially the Assistant Commissioners, have 
large powers under this Act, and appointments made by the Government of 
India will command greater confidence than appointments made by Com-
missioners in each p·ovince. Well, of course, there has been a bit of confusion 
()f thought in the arguments submitted. The point is simply that this Depart-
ment, being a Department of the Government of India, and responsible in 
some measure to this Assembly, and where any question connected with its 
administration would come up for discussion, it is better that these appoint-
ments, at any rate the appointments of Assistant Commissioners, should be 
kept in the hands of the Government of India directly. As for Income-tax 
Inspe<.1iors, that is a different matter. Thel·e may be very many, there is the 
question of time, aud all that. As to my Honourable friend, Mr. Ginwala's 
objection, if the appointments are to be made by the Local Government, as 
suggested by one of the previous speakers, no doubt it would be an illogical 
position, but what we Want is that these higher offices should be made wholly 
by the Government of India. Of course, in making those appoiut.ments, 
we know that the Government of India would consult the Commissioner, 
would take the advice ot the Local Government, as to the calibre, quality, 
character of the men appointed, but anyhow, the appointments must be mad.e 
from here, so that the Department, in all its various branches, will be more 
easily amenable to criticism or discussion in this Assembly. Therefore I, 
Sir, support the amendment moved by Mr. Sbaha.ni, and, I think, it is a matter 
of principle on which this amendment rests. . 

Mr. G. G. Sim: There appears to be some confusion in the minds 
of several Honourable Members regarding the provisions of this clause. It 
is not intended, in any way whatsoever, to !lhange the existing practice. 
The clause prescribes that these pa.rticular officers will, subject to the 
control of the Govemor General in Council, be appointed and dismissed 
b.v the Commissioner of the Province. This pa.rticular control by the 
Governor e ~ral in Council, as expla.ined in tae Statement of Objects and 
Reasons, it is proposed to exercise through the Local Government. Every 
appointment made by the Commissioner will be subject to the approval of the 
Local Government, and any person dismissed from the sel"Vice can appeal to 
the Local Government. That is clearly explained in the Statement of Objects 
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[Mr. G.  G. Sim.] 
and Reasons. The draft letter, conferring these powers on the Local Govern-
ments, was shown to the Select .Committee, and the Select Committee, in 
their Report, have stated that they al'e in thorough agreement with these 
proposals. They S1leogested no change whatsoever in the present system 
under which these appointments will be determined by the Local Government. 

Ir. President: Amendment moved: 

In clause 5 (4), omit the words 'subject to the conhol of the Govel"nor General 
in Council ' ",nd substitute • by the Governor General in Council' for ! by the Commis- .... 
sioner of Income-tax.' 

The qqestioli I have to put is that tia.t amendment be made. 

The Assembly then divided as follows: 

~  

~ ala, Lala G. L. 
ed, Mr. K. 

Ayyar, Mr. T. V. Seshagiri. 
~ e, Mr. K. G. . 
BaJpai, Mr. S. P. 
Barna, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Chaudhuri, Mr. J. 
GuIab Singh, Sardar. 
Hussanally, Mr. W. M. 
'Jatkar, Mr. B. H. R. 
Man Singh, Bhai. 
lIiIisra, Mr. P. L. 
Mudaliar, Mr. S. 

Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Neogy, Mr. K. C. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Sarvadhikary, Sir Deva Prasad. 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Singh, Raja K. P. 
Sinha, Beohar Raghubir. 
Srinivasa Rae, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Ujagar Singh, Baba Bedi. 
Wajihuddin, Haji. 

NOES-401; 
Abdul Quadir, Yaulvi. 
Aiy81', Sir }>. S. Sivaswamy. 
Akram Hussain, Prince A. M.  M. 
Bradley-Birt, Mr. F. B. 
Bryant, Mr. J. F. 
Bray, Mr. D. S. 
Carter, Sir Frank. 
Clarke, Mr. G. R. 
Cotelingam, Mr. J. P. 
Dentith, Mr. A. W. 
Fell, Sir Godfrey. • 
Gajjan Singh, Sardar Bahadur. 
Ghulam Sarwar Khan, Chauclhuri. 
Gidney, Lieutenap.t-Colonel H. A. J. 
Ginwaia, Mr. P.  P. 
Habibollah, Mr. Muhammad. , 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. , 
Ibrahim Ali Khan, Lieutenant Nawab M. 
IkramulIah Khan, Raja M. M. 
Iswar Saran, Munshi. 

The motion was negatived. 

Joshi, Mr. N. M. 
Kabraji, Mr. J. K. N. 
Lindsay, Mr. Darcy. 
Manmohandas Ramji, Mr. 
Maung Lung Sin. 
Mitt81', Mr. K. N. 
Muhammad Hussain, Mr. T. 
Nabi Hadi, Mr. S, M. 
Rae, Mr. C. Krishnaswami 
Renouf, Mr. W. C. 
Sharp, Mr. H. 
Sim, Mr. G. G. 
Singh, Rana U. B. 
Sinna, Babu L. P. 
fulence, Mr. R. A. 
Thackersey, Sir VithafcIas D. 
Vincent, the Honourable Sir William_ 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Zahiruddin Ahmed, Mr. 

Clauses 5 and 6 were added to the Bill. 

Rao Bahadur T. Ran,achariar: Sir, 
to move is: 

the amendment which I have 

• In clause 7 (1) after the words 'private employer' in.ert the following: • who bal 
eutered into an agreement with the Income-tax Officer in accordance with the prescribed: 
eondition. to recover the talon behalf of Government' .' 
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Mr. S. C. ShahaDi: Sir, what about my other amendment*? 
Mr. President: It is not an amendment, but mer.ely an expression of 
3 p •••. 

opinion. The Honourable Member could have raised his point 
on the question that the clause stand part of the Bill. 

Rao Bahadur T. Rangachariar: The new Bill makes a very serious 
departure from the existing law. I do not know if Honourable Members 
have seen the alterations made in the new Bill. It imposes on all private 
employers the liability to pay the income-tax due by their employees. There 
are private employers and private employers. There are several landholders in 
my province who pay handsome salaries to their agents and yet they do not 
keep proper accounts. Many of the landholders do not keep accounts and they 
do not know how to do it. They have to take note of the liability of their em-
ployees for income-tax whether they are earning sufficient income and also 
whether they are entitled to any reductions. This is an attempt to impose upon 
private employees the liability to pay the tax due by the employees and then. 
to recover it from the pay of the employees. All these statutory obligations 
are sought to be cast on private employers, and that is a new departure quite 
unsuited to the conditions in this country, and I therefore ask the Govern-
ment not to make this departure. This is not the time to make snch a wide 
departure from the existing law. I therefore commend this amendment to 
this Honse. 

lIr. G. G. Sim: Sir, in this matter the Honourable Member disagrees 
with the finding of the Joint Select Committee and also the Committee which 
met at Simla to make proposals for the amendment of the Act. Both these 
Committees held the definite opinion that this change should be made. They, 
unlike Mr. Bangachariar, were 9£ opinion that the time had come to bring in 
this change The question was debated at ·some length in the Select 
Committee and the Select Committee held that the provision should stand. 

Ir. President: The question is ~ 
• In clause 7 (1) aftel' the words • private employer' insert the following: • who blOB 

entered inm an agreement with the Income-tax OfficeI' in accordance with the prescribed 
conditions to I'llCovel' the tax on behalf of Government'.' 

The Honse divided as followil : 
AYES-S4. 

Abdul Majia, Shaikh. 
Agarwala, LaIa G. L. 
Ahmed, Mr. K. 
Ai;yer, Sir P. S. Sivaswamy. 
AsJad-ul-Iah, Maulvi Irfiyan. 
AY'lar, Mr. T. V. Seshagiri. 
BaJpai, :Mr. S. P. 
Barna, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, :Mr. 
Cotelingam, Mr. J. P. 
Gajjan Singh, Sardar Bahadur. 
Gulab Singh, Sardar. 
Hussanally, Mr. W. M. 
Jatkar, Mr. B. H. R. 
Mahadeo Prasad, MUJlllhl. 
Manmohandas Ramji, Mr. 

Man Singh, Bbai. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Neogy, Mr. K. C •. 
RanJE&Chariar, Mr. T. 
Redai, Mr. M. K. 
Sarvadhikary, Sir Deva Pruad. 
Shahani, Hr. S. C. 
Singh, Babu B. P •. 
Singh, Raja K. P. 
Sinha, Btoohar Raghubir. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, :Mr. Co S. 
Thackerstly, Sir Vithaldas D. 
UjaP.Z' Singh, Baba Betti. 
Walihuddiri, Haji. 

• 'In clause I) (4) provision be not made for the appointment of separate all-India staffs 
for any classes of cuea: 
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NOES-So. 

Akram Hussain, Prince A. M. 11. 
Bagde, l\Ir. K. G. 
ra l~ r , Mr. F. B. 

Joshi, Mr. N. M. 
Kabraji, Mr. J. K. N. 
Lindsay, Mr. Darty. 

Bray, Mr. Denys. Maung  Maung Sin. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T. 
Nag, .Mr. G. C. 

Bryant, Mr. J. F. 
Carter, Sir Frank. 
L'hauahorl, Mr. J. 

Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 

Clarke, Mr. G. R. 
I)'entith, Mr. A. W. 

Sharp, Mr. H. Fell, Sir Godfrey. 
Sim, Mr. G. G. Ghulam Sarwar Khan, Chaudhuri. 

Ginwala, Mr. P.  P. Sinha, Babu L. P. 
Spence, Mr. R. A. Habibullah, Mr. Muhammad. 
Vincent, the Honourable Sir William. 
Waghorn, Colonel W. D. 

Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 

Way, Mr. T. A. H. Ibrahim Ali Khan, Lieutenant !,Jawab M. 
Ikramullan Khan, Raja M. M. Zahiruddin Ahmed, Mr. 
Iswar Saran, Munshi . 

• The motion was negatived. 
Clauses 7 and 8 were added to the Bill. 

Rao Bahadur T. Rangachariar: Sir, I beg to move that: 
• In clause 9 (l) after the word • r er~  • where it occur. for the second time, iusert 

the words ' situate in cities or municipal towns, and 'o' . 

The object of this amendment is to exempt, from income-tax, house 
property which is situate in rural areas. Supposing a person is a landholder 
or a merchant and he has got a country residence in . his village, he has now 
got to include it in the income-ta.x return, giving the annual rental value of 
that property. These houses are U81lally ancestrall'esidenoes which have been 
there very long and in a country like this, where we have to· deal with a vast 
population which go from v'ooes to settle in towns, for professional or trade 
purposes or as officials, to be called upon to pay income·tax on their houses in 
rural areas is not right. I, therefot'e, propose by this amendment. to make 
house property liable to income·tax only in cases where such property is situate 
either in cities or municipal towns, That is the object of this amendment 
which I now move. 

The Honourable Sir Ialcolm Hailey: Sir, it would, I think, be better 
if J had an opportunity of ascerhining first of all from the Honourable 
Mover of this amendment what exactly is t4e de6nitionhe attaches to the 
'Word' city J. I myself am not aware of any Act which defines a city. 

Rao Bahadur T. Rangachariar: For the purpose of the CenBUB, places 
with a population of 50,000 and upwards are taken as cities. 

The Honourable Sir Ialcolm Hailey: That is the first time I have 
-ever heard that census definitions are equivalent to legislative enactments. 
Then again, as regards municipal towns, I suppose that the Honourable 
Member is aware that the result of passing his amendment would be that, 
whereas property situated in Delhi city would come under assessment, 
property situated in the civil station where we are now sitting would not eome 
nuder assessment, for it is not a municipal town. It happens to be a notified 
:area. Similarly, property in Raisina. would not come under-assessment. 
The country .is full of small towns which are neithel' cities nor municipal 
townR; but they contain ma.ny wealthy citizens, and I myself see no reason 
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whatever why these citizens should enlist the sympathy of Mr. Rangacha.ria.r 
.and escape asseBBment. You are, as a matter of fact, protecting one class 
against the other. The interellts of the general taxpayer are that nobody should 
1lsca.pe assessment; that the tax should he e ~ on everybody equally 
alike; and I myself can 'See no reason why the mral asseBBOO should be favoured 
in this respect as against the urban assessee. Let that he the effect 
which Mr. Ranga.charial· wishes to -attain. I claim that he does not attain it 
fully by his amendmeut, but even a revised amendment would be objectionable 
from that point of view. 

Sir P. S. Sivaswamy Aiyer: (Tanjore cum Trichinopoly : Non Muham-
madau Rural): Sir, I should like to point out that the object, which my 
friend, Mr. Rangachariar, has in view, is practica.lly attained by the proviso in 
clause 2. It is distinctly provided there: " 

C Provided that the building is on or in the immediate vicinity of' the land, and i. a 
building which the receiver of the rent or revenue or the cultivator or the l"'ICei.ver of the 
rent-in-kind by reason of his connection with the land, requires as a dwelling-h01llle, or as 
.a store-house, or other out-building.' 

Therefore, dwelling houses in villages required by &",aoriculturists or culti-
vators would he exempt. 

Rao Bahadur T. Rangachariar: Sir, but for Sir Siva.swa.my Aiyer's 
intp.fvention, I should not have risen to reply. Oftentimes a man has an 
ancestral house in a village ~  is of no use to him; oftentimes, it is a 
burden to him; but he has to include it in the return. Therefore, I think, 
to rely merely.on the proviso wonld not be sufficient. I think the object of 
the Income-tax Act is not to assess such property. Income-tax is a tax on 
income derived from professions, trades and such other things. This is 
purely a property which is quite outside any earning area, and I therefore 
pl"ejls my amendment. ' 

Ir. President: Amendment moved. 
i In clause 9 ~ , after the word C property' where it occurs for the second time, insert 

:the word. C situate in cities 01' municipal towns, and '.' 

The question is that that amendment he made. 

Tlie motion was negatived. 

Rai Bahadur S. P. Bajpai: Sir, I rise to move that: 

C In clause 9 (I), after the words C his business' insert the wOo"ds • or residence ~  

Sir, I have never been able to understand why residential houses should he 
liable to taxat.ion. The owner of a !louse o(·cnpying it for residential pur-
poses does not derive any income from it. All the money he has spent on 
construction of the house lies idle. He has, besides, t.o pay so many taxes, 
municipal taxes and so forth. The mere fact that this sort of taxation has 
been in vogue for a pretty long time doeR not justify its continuance. I 
think it is only fair that residential houses should he exempted fl'Om liability 
to taxation under the Income-tax Act. With these words, I commend this 
amendment to the acceptance of the House. 

Lala Girdharilal Agarwala (Agra Divisiou: Non-Muhammadan 
Rural): Sir, I also support this amendment. It is known to everybody that 
many people build houses at a very heavy cost and they live "in those houses 
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[La.la. Girdharila.l Agarwala. ] 
themselves. They do not like to let those houses. Under those r a e ~ 
the money is locked up. It brings no interest or profit-and then it means 
an expense which is not favoured by anybody. I know the principle that 
the general taxpayer sh0111d not be set against an individual taxpayer, but, in 
cases where people build their own houses for their own residence, I submit, it 
is not fair or proper that those houses should be taxed. 

Rai Bahadur Pandit J. L. Bhargava (Ambala Division: Non-Muham-
madan): Sir, this amendment stands in my name also. Income-tax should be 
as@essed on the income which one actually derives and not on the income which 
he may possibly derive. If a man who is the owner of a house occupies it for 
his residence, he does not derive any income from that Louse. If the princi-
ple that the tax should be ass<=ssed, not only on the income which one gets, 
but that it should be assessed on the income which he may possibly get, were 
adopted, then a goOd many anomalies would arise. Take a hypothetical case. 
A man possesses Rs. 20,000. out of which he deposits Rs. 15,000 in the Bank 
or invests it in some other way, and keeps Rs. 5,000 in his iron safe-he does 
not invest that amount in any way. Is he to be assessed on the income whieh 
he derives from the investment of Rs. 15,000 only, or is he to be assessed 
for the income to be derived by the investment of the whole amount of-
Rs. 20,000? I think the reply should be a~ he should be assessed on 
the income which he .derives from Rs. 15,000 ollly and not on the income 
which he could have derived by investing the whole amount of Rs. 20,000. 
A man who has built a house will' be reduced to the position of a 
tenant, if he is to be assessed on the income which he could have derived 
by renting it to a tenant-that is to say, the owner of a house will be 
deemed to be his own tenant-which is quite anomalous. I know there was 
a .similar provision in Act II of 1886, that, when a bw1ding was OCcupied by 
its owner, it was deemed to be a source of income, but there is no justification 
for its retention now-especially when provision has been made for the-
exclusion of such portions of the property, consisting of any buildings or" 
lands appurtenant thereto, as the owner may occupy for the purpose of his 
business. When property which is occupied by the owner for his business 
is to be excluded, there is no justification whatsoever for not excluding the 
property which he occupies for residential purposes. \ 

IIr. G. G. Sim: Sir, I do not quite understaud how any particular' 
hardship is iuvolved in taxing a man on the annua.l value of the house which 
he occupies. The Honourable Member who has just sat down has put us 
the case. of a man who owns Ms. 20,000, part of which he invests in the· 
purchase of a house. Well, take the case of two people with the same income, 
one of whom lives in his own house and pays no rent. Everybody has: 
got to have a house, and his next door neighbour pays a rent of Rs. 3,000. 
Why should the man who has an income of Rs. 20,000, who has got a 
house of his own, be taxed at exactly the same figure as a poorer man who, 
with the same income, owns no house and has to find the rent of his house-
out of his income? 

This tax has always been imposed since income-tax was first 
imposed in India. It is imposed, so far as I know, in every country in 
exactly the same way.' The cost of omitting this provision from the Bill 
would be enormous. It w0uld mean exempting most of the house property in._, 
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India. The result would be that an enormous burden would be shifted from the 
backs of those people who are fortunate enough to own their own houses, to 
the backs of those who have to occupy rented houses. It would be impossible 
for the.Government to accept any proposal of this nature. It would make a 
radical change in the whole system of taxation and there a.ppears to be n() 
justification for it whatsoever. 

IIr. President: Amendment moved: 
, In clause 9 (I), after the words • his bmrinels ' insert the words' or residence'" 

The que&tion is that that amendment be made. 

The motion was negatived. 

Bhai Ian Singh: Sir, the amendment ~ a  stands in my name runs· 
as follows: 

• At the end of clause 9, Bub·clause 11), add the following proviso: 

• Provided that no income-tax shall be 88sessed for any income of the property assessed 
to land revenue.' 

My reason for making this amendment is very simple. 

IIr. President: Which amendment is the Honourable Member 
moving? 

Bhai Ian Singh: I am moving No.7 in the typewritten list, Sir. 

IIr. President: He does not wish to move No.5? 

Bhai Ian Singh: No, Sil', I have already submitted that I do not 'Wish 
to move No.5. 

IIr. President: Then I must first call On -Mr. Bhargava. to move his-
amendments. 

Rai Bahadur Pandit J.:L. Bhargava : Sir, the following amendments 
are consequential amendments to the amendment which I proposed and. 
which has been rejected by the House, and, therefore, they do not arise :. 

• In olause 9 'I) (i). delete the words' where the property is in the occUpation of the· 
owner or' and substitute the words' the property' for the word' .it· in line 2.' , 

Bhai Ian Singh: Sil', the amendment which I am proposing to move-
now is as follows: .• . 

, At the lind of clause 9, sub-clause (1). add the following proviso: 

• Provided that no income-tax shall be assessed for any income .of the propeliy assessed· 
to land revenue: 

My object is very simple. There is absolutely no reason for saying that 
such and such a place is. already paying a certain sort of tax; we will realise 
another tax from it. I know the provision to the effect that the la.na revenue-
paid over it is to be deducted from theincome-iax that is to be assessed. 

IIr. President: Does tLe Honourable Member mean to insert his proviso-
at the bottom of the page after the italic type in the Bill : 

• Provided that the lijrgregate of the allowances made under this 8ub-section .hall in no 
case 8IiOeed the annual value 'P . 

He wants to add a.nother proviEo ? 
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Bha.i Ian Singh: Y (>S, Sir. 

Xr. President: Then I will call upon him later on. Mr. Bajpai. 

Rai Babadur S. P. Bajpai: Sir, the amendment * standing in ~  name 
does not arise now as it recommended merely a consequential change. 

'In sub·clause (1) (i) of clause 9, delete the words beginning from 'is'" in the first line 
up to 'it' in the second line: " 

Xr. W. it. Russanally: Sir, I beg to move that: 
, In sub-clause (1) (i) of clause 9, substitute • one-&fth ' for' one-sixth ' in the last 

line '. 

This would" only be fair to house-owners because when prices of material 
and labour have gone up so high, the original percentage for repairs fixed years 
ago is very small and it entails a great hardship especially in places where 
there are Rent· Acts in existence under which a landlord cannot raise the 
rent by a single farthing, and, therefore. he has to pay much more heavily 
than this one-sixth out of his pocket to carry out repairs. I have, therefore 
suggested that the one-sixth should be raised to one-fifth. 

lIr. G. G. Sim: Sir, I am afraid it is impossible to accept this amend-
ment. The question was discussed by the Committee and they" decided that 
the allowance of one-sixth is an exceedingly generollil one. The Honourable 
Member said that the cost of building material has gone up. That is pedectly 
true. So have the rents. 

If a house was rented previously at Rs. 600, the owner got an allowance 
"of Rs.100. He now puts up the rent to Rs. 1,200 and he gets an allowance 
..qJ Rs. 200. I have seen no case quoted anywhere where this allowance 
"Qf one-sixth, which is given to the owner whether he spends the money in 
repairs or not, has proved to be insufficient. The general impression I have 

~  is that it is grossly excessive. (Laughter.) 

Rao Babadur T. Rangacbariar: I support the amendment. I am 
the owner of house property in Madras. and I can testify, from my own 
personal experience, that, notwithstanding the rise in rents, the cost of repair 
"is not -covered bv one-sixth of the annual ;value. (Hear, hear.) It costs 
much more. If the rents have gone up, the mason's charges. the bricklayer's 
charges, the carpenter's charges, and the cost of various other commodities 
. have gone np, and the excruciating sufferings we have to suffer at the hands 
of these tenants (Laughter), tenants who always trouble you for this and that 
and whom you can never satisfy,-we have all that to take into account. I, 
"therefore,join iRsue with Mr. Sim when he states that au allowance of one-
1!ixth is enoug'h. One-sixth is certainly not enough and I can testify to it. 
Moreover, the HouRe ought to know that we have to pay heavy municipal 
l'Sotes and no deduction is made for municipal rates for that purpose. In every 
town, in Bombay, Madras and Calcutta, municipal rates are going up on 
house property like a ~, and it is the house property which has to bear 
-income-tax taxation and local rates. a.nd there is a. great deal of force In the 
"amendment which hall been moved.- If it were left to me, I would omit the 
whole of the houce property from liability in this respect, but this is a very 
-reasonable request and it ought to be a.cceded to. 
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The Honourable Sir lIalcolm Hailey: Sir, Mr. Sim has given reasons 
why my Department would have serious .reason to regret if this amend-
ment were passed. For my own part, I am perfectly prepared to leave it to the 
House. If the House really thinks that landloms are the humanitarians that 
Mr. Ra.ngachariar professes that class to be, then, let them be given a larger-
allowance for repairs. If, on the other hand, the House thinks that landlords 
are what we tenants sometimes call them, let it leave the clause as it stands. 

Ifr. W. II. Hussanally : The only point I would bring to the notice of 
the House, in reply, is that Mr. Biro has taken no account of the several Rent 
A<:tiS, which are existing now in the Presidency Towns and other cities. Under 
the local Rent Acts, which have been in existence since UHS, no landlord can' 
enhance the rent. (A.n l1onOlil'able Member: 10 per cent. is allowed.) I 
agree that 10 per cent. increase is allowed, but that only upon the rental of' 
1916 which 'is entirely inadequate considering pl·esent circumstances. 
The rents cannot be enhanced according to the law of supply and demand. 

IIr. 'President: Amendment moved: 
• In 8ub-cla\lse (1) (i) of clause 9, substitute • one-fifth' for • one-sixth' in the last-

line.' 

The question is that that amenment be made. 
The motion was negatived. 
Lala Girdharilal Agarwala : I beg to ,move : 

• In sub-clause (I' (ill) of clause 9 of the Bill, after the word • rent' where it first 
occurs, insert the words • or municipal or local taxes or l'&te' aud, at ~e end, add the. 
words • or taxe£. (>r l'&te'.' 

My submission is that when the houses are situate in big citi6S1 where 
municipal tax and many other taxes have to be paid, it is'the least that r 
demand that deduction should be made on account of taxes so paid. Tbis 
does not l·equire any elaboration. It is very clear that on houses in which. 
owners live or which they have let to tenants, in every case they have to pay 
a large Humber of taxes in municipal tOWllS. This would not affect housese 
or buildings which are not situate in municipal towns, and I submit that there 
is no reason why such a deduction should not be allowed. The Select Com-, 
mittee has not given any reason.' They simply say : we a.gree that no deduc--
tion on account of municipal or local taxes should be allowed ilJ. this clause .. 
With these few words, I move my a.mendment. 

IIr. G.G. Sim: Sir, the Honourable Member has said that thel'e is no-
reason fOl· disallowing municipal taxes. If he willl·efer to the report of the 
Select Committee which dealt with what has become the pl'esent Income-tax 
Act, he will find the reasons given, and he will also nnd them stated in the 
reply given by Sir George Lowndes in respect of a similar motion. It was 
pointed out tha.t municipal taxes are a personal expense. Sir George Lownde!l" 
if I may quote from the speech made in connection with the present Act, 
pointed out : 

• Municipal taxes are a Jjurely personal expense. Y (\\\ may have a -house with water 
laid on, munidpalwater, and if you pay rates for it, that is paying for somE'thing in 
addition to the house. Supposing you haVE' nO water laid on, you have to provide it other-
wise. The man who gets water from a municipality will be allowed the municipal tax; the-
other, who does not get it, will receive no allowallce. As far as I can understand it, that is. 
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[Mr. G. G. Sim. ] 
-what my Honoura.ble friend mea.ns. It is almost an absU1·dity. These loeal rates are jUlt 
like personal expenses for which we do not allow abatement of income-tax. They are like 
the expenses for servants, motor eara, clothes, or anything of that sort. Expenditure on 
-such things as municipal 81lBVenging, etc., are treated as pnrelv perlonal expenses and are not 
allowed in England. We do not pI'opose to allow it out here.' .  -

A part from that, I should like to point out that this proposal means that this 
Assembly is going to allow local authorities to tax income before the Central 
Legislature may do so. In any case it would be impossible to agree to a 
proposal of this nature owing to the heavy financial loss involved. That was 
pointed out by the Simla Committee. There a much more modest proposal ,vas 
pnt forward that allowance be made on account of municipal taxes only in 
cases where houses ard rented. It was admitted that it was most unreaSonable 
to ask for an allowance on account of municipal rates where a man occupies his 
· own house and the proposal simply was that the deduction should be allowed 
where a man made it a business to let houses. A rough estimate was made 
-of what the cost of any such concession would be and it was discovered tliat 
in Calcutta. alone, the loss of income-tax, if this concession alone were given, 
would amount to six lakhs a year. I see no reason for ~e  this 
amendment. It has been rejected evey time the Income -tax Bill has been 
-under discussion. It was objected to by both the Committees which have 
, dealt with this' question and I think that the reasons that I have given are 
· conclusive. 

(At this stage Mr. Deputy President to)ok the Chair.) 

(Lala GirdharilalAgarwala rose to reply and Mr. W. M. HussILnally rose 
-to speak.) 

llr. Deputy President: The Honoura.ble Member did not rise in his 
place in time. 

Ir. W .•. Hussanally: 1 am sorry. I have got a simila1' amendment 
• and, therefore, I should like to speak a few words in support of my friend 
Mr. Agarwala. The only objection which I can see that has been taken to this 
_ amendment is tbat the taxes paid to the municipal or other local authorities 
, are in the nature of personal expense. I fail to see how it can be at all 
construed that taxes paid to the municipal authorities over house property 
are in the nature of personal expense. These taxes are various in their 
-character. In the first place, there is the house tax, then, there is land rent, 
next' water-tax, drainage, etc. Just compare the case of municipal towns and 
towns where the1'e is water laid on and other municipal towns where there is no 
water. What is the difference? A tenant, where there are no water works, 
bas to supply himself with water and pays for it, whereas in a municipal 
-town, where there are water-works, the landlord pays for water to the 
municipality, while the e a ~ gets free advantage of it; similarly, if you 
compat'e the case of a la ~ r  In l l ~ tOWDS where there ~ no house tax 
with the case of a landlord ID a munICIpal town where there IS a house tax, 
the landlord in the town where there is no house tax gets undue advanta.O'e 
over the landlord who has to. pay house-tax. l ~e e are ~ e all  a ~  
which the landlord has to pay ID Ol·der to earn the lIttle net Income from his 
property on which he has invested large amounts of money. These house 
properties in various towns do not pay even as much as 3 per cent. or 4 per 
"cent I know, Sir, in Karachi, from which place I come, house property doetl 
:not even pay &II much as 3 or 3! per cent. 'Ihere are other towns like Bombay 
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where perhaps t4e house property pays even 10 per cent., but in places 
like Karaehi house property does not pay and does not give an inducement 
to capitalists to invest money in house property although houses are very 
badly wanted in such towns: Therefore, I strongly support the amendment. 

The Honourable Sir Italcolm Hailey: I should like to join issue with 
Mr. Hussana.lly in his statement that the only ground taken by Mr. Sim 
in his reply was that municipal taxation is a species of personal expense. 
That is not, of course, the only ground There was a very important 
statement by Mr. Sim, namely, that. if you allow this amendment, y:ou will 
lose so much taxation that it will be necessary for us to raise our rates in 
-order to recoup ourselves for what we have lost. ( r oices : 'Yon can do 
tha.t.') Where will the a"'sessee gain if we bave to come to the Assembly 
to raise rates in order to make this loss up? Now we have framed 
this Bill throughout with the intention of making our procedure as easy· as 
possihle for the assessee. We have nowhere tried so to frame it as to bring 
in fresh taxation to ourselves. I think I might very reasonably, in the circum· 
stances, appeal to the House not to support an amendment which will have 
the effect of ca.using a very considerable 10811 of money to the general treasury. 
:But, Sir, that is not really the only point. There is a valid point of substance. 
Let us take the general taxable income of the country as a whole. A 
number of the assesseeslive in towns. The town taxes them for certain 
'Services rendered. It is not tme tbat it taxes them merely for supplying' 
water or light; it taxes them for general municipal purposes aod municipal 
'Services. But we also tax them for certain services rendered. We tax them 
for the general protection of the country; the contributor to central revenues 
pays for the protection of the country and the major services which we carry 
on in its interest. The main question really is this: are you going to allow the 
local tax-gatherer to have the first cut at the general taxable revenue? If 
you are willing to do so, you must be prepared to make a very heavy sacrifice; 
and I claim, and I think the House will support me in claiming, that the 
major services must have the first claim on the general taxable capacity of 
the country. 

(At this stage, Lala Girdharilal Agarwala rose to speak.) 

Itr. N. It. Joshi: Mr. Agarwala has spoken once and he has not got ' 
the right of reply as the Mover of the amendment. 

Lala Girdharilal Agarwala : It was said that municipal taxes are 
levied for general convenience, including water. I do) not want that house 
property which is situated in municipal town!! should be exempted from 
taxation, but I simply want what monitlS paid actually on account of such 
taxes and rates, as are described in my a e ~e , should be included as 
proper expense. For example, in the city of Allahabad, from which I ~, 

there is a rule that a person whose hnuse is sitllHoted within 600 feet of the 
mUDicipaJ. tap where the municipal water line goes, is liable to pay water-tax 
although he may not take wa.ter. There is also a TUle to the effect that a 
tenant may, without the consent of the owner of the property, have "Il'St.el. 
laid in·the house, if there is no water, and deduct the cost from toe rent. 
Besides these, .there are other taxes, for example, house tax. Those e l~ 

men who are living in cities know how much the cost of city life is increasing 
day by day. In view of'all these circumstanCt:s, I submit, it is not unreason-
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able to say that that petty amount of municipal taxes sllould be deducted 
aud thereafter the rest of the income from house property may be taxed. 

Ir. Deputy President': Amendment moved: 
'In Bub-clause (1) (it1) of clause 9 of .the Bill, after the word 'rent' whel"e it first 

occurs, insert the words 'or municipal or 10011.1 taxes or rate' and, at the end, add the-
words' or taxes or rate'.' 

The question is tbat ihat amendment be made. 

The motion was negatived. 

Bhai Ian Singh: Sir, the amendment that stands lD my name IS as 
follows: 

, At the end of clause:9. Bub·clause (l). add the following proviso: 

~ e  that no income-tax shall b3 as.essed on any income of the property assessed t() 
land reVenue .• 

. My plain object in putting fOl'ward this amendment is that when a. 
c.ertain property is assessed to one sort of tax, there is no rea.f:on why we should 
again assess it toO another sort of tax. The effect of the present Bill, as it 
stands, is that ~ a mau in a village builds a certain house and attaches to-
.it a certain piece of land for gardening or anything of that SOli, that house, 
as well as the land appertaining to it, would be assessed to income-tax as 
well. First they have to pay land revenue and then income-tax. Of courl'e, 
I find tha.t the land revenue paid by him is to be deducted out of the 
income-tax amount. All the same, I cannot understand the reason why 
we should assess the property first to land revenue and then assess it ~ 
income-tax. 

If the property is so much chaonged in its na.ture that it is no more an· 
agricultuJ:lll property and has to be taxed with income-tax, we should take-
steps to have the land revenue remitted and to ta.x it with income-tax. I dQ 
not undel·stand why, when a cel'tain property is taxable with land revenue, it 
should be taxed over again with income-tax as well. 

Mr. G.  G. Sim-: This clause applies only to land with buildings upon 
it. Land revenue is not always assessed upon such land. When aSsessed,. 
it is not asset'sed by taking into consideration the amount of profit that 
can be made by constructing a building upon the land. It merely has 
reference to the agricultural value. Land l'evenue in such a case is on the· 
fame footing as grouud l'ent paid to a private landlol·d. Provision is made 
accordingly in the Bill for deducting ground rent where gl'ound rent· is charged 
and land revenue where it is. charged. But the Honourable Member's. pro-
posal would have the effect that if a piece of land has once been assessed to 
. land revenue, and if profits are made from erec.-ting buildings upon it, such 
profits will not be liable to income-tax. The proposal is one which I do not 
think would ,corr.mend itself to the House. 

·Ehai Ian Singh: One word, Sir, in reply, that if a building is. built 
upon a piece of land which is assessed to land revenue, we equId separately 
.. assess to income-fax the rent of the building, excluding the piece of land or 
appurtenant land which may be used by the owner as a garaeIi"ol' a ~ ~ 
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Mr. Deputy President: Amendment moved : 

, at the end of clause 9. lub-cInule (1) add the following proviso : 

'provided that no income-tas shall be .. _sed on any Lncome of the pr;oper!;J .. 1UIfIIl: 
to land reT8Jlue. ' , 

The question is that that amendment be made. 

The motion was negatived. 

Sir P, S, Sivaswamy Myer: Sir, the object of my amendment* w. 
simple; it is to carry out clearly the intention of the Select Committee. '1'h.-
Select Committee has stated that, in the proviso to sub-clause (2) of cla.use 9, 
they have substituted the word ' total' for the word 'aggregate' in. oroer to-
make it clear that it is the taxable income of the owner and not the a ~r a  ... 
income of the owner that is referred to. I wish to make the intention quite-
clear by inserting the word 'taxable I before the word 'total.' 

Ir. G. G: Sim: Sir, I am afraid that the amendment has been put 
·forward under misapprehension of the somewhat loose phra.'leology in 
the Report of the Committee. The Committee certainly meant that it 
was only income liable to taxation under this Bill that should be brought: 
into accouat. But the words' taxable income' are nowhere used in 
the BilL If the Honourable Member will refer to the definitiou of 'total 
ilH'Ome I, he will find, I think, that the actual words used by the Select Com-
mittee give exa<.-tly the result he WIshes. ' Total income' means the total 
amount of income, profits or gains from all sources to which this Act applie&_ 
1t cannot include any other income. It does not include agricultural income. 

Sir P. S. Bivaswamy Myer: I must state ~ the information of Mr. 
SiID that, as a matter of fact, my agricultural income has heen taken into-
account in calculating the total income for this purpose, and that is why I 
willh to add the word' taxable! • 

Ir. G. G. aim : May I explain, Sir, that that was owing to the fact that 
previously. the W?rds. used were a re a ~ income! It has been ~ a ~ 
to ' total mcome, which, we have been adnsed by our legal authontiee,. •  . 
restricted entirely to income faxable under the Bill, and it cannot, under any 
circumstances, apply to agricultural income. The phrase' taxable illC'Olll.-! 
ill. nowhere used in the Bill. Rcan. a ~  definite me&ning. 

Sir P. S. SivaiWamy Aiyer: ETell in the present Act 'total income" 
• 1MI used. .r. G. G. Ibn.: 'Aggregate J ~ e, not ~ a l J income .. 

I'l'; D&pIlty PreaicleBt': Amendmeut'moTed : 
, That· in the Proviso to clau.e g (.9) between the ~ 'total' and' income' ia 

tJ •• W Ii_I ~ the word. • taab1e' .' 

The' queatiGn is that that· amendment be made. 

The motion was negatived. 

DalaGirdharilal Ag.ann.l&': '-Sir, I move the last amendmentto'clauM-
g"oi'the-Income-tax.Bill. It 'rona .... folloWlr: 
• r~ ~ Pro-rieo to lub-cla1iiJe (2) of claUIII 9, for" 10 per oent. ' substitute' IS-per cent: 

'in ~ e provi-.to" 8(1). w-.tllertrerU.' total.' ... l e~ ia,th .. W.-Uw 
i .... ·th •. JIIOrd.· tasahl.: 

D 
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Now, Sir, this clause affects those persons only who live in their own 

houses. Now, the first amendment 01}. the' !'ubject was by my Honomable 
friend, lIr. Bajpa.i, which I also supported, namely, that residential houses 
should be exempted from the tax. That has been lost. The next amendment 
was that municipal taxation and local rates should be deducted as a proper 
expense. 'l'hat also has been lost. Now, the result is that residential houses 
are to be taxed, and municipal and other taxes have to be paid. My last 
amendment, which is before the Honourable House just now. is' tha.t only :i 
pel', cent. should. be allowed on the ma"imum annual value of the income of 
a.person, and that this may be deducted as the maximum amount. Now, I 
w.bmit, that if 10 per cent. is allowed, that would be rather too much. 

I submit that if 10 per cent. is allowed that would be too much and would 
4 be hard. Honourable Members will be pleased to remember 
P.M. that now-a-days living has become very dear, and more so , 

.in the case of joint Hindu families. If there is a joint Hindu 
family consisting of, say, 10 persons including children, they 
have to spend for education, they have to spend for food, clothing, 
etc. Besides these, they have to spend for marriages and many 0 ther 
things. I sumbit that if 10 per cent. is' taken out of their income for the 
purpose of income-tax, that would be too much,,1\nd I do not see that there 
will be very great loss if the amount is put down at 5 per cent. instead of 10 
~r cent. The real desire of the persons who a~e living in their own houses 
is, that the residential houses should not be taxed a.t all. Now, after all these 
-()ther amendments have been disallowed, I submit, that this last amendment, 
which is a modest one, should not meet with the same fate. 

IIr. R. A. Spence (Bombay: European): I ask the Honourable the 
Mover of this amendment if he knows of any houses in this country which 
are obtainable by tenants for 5 per cent. of their income. 

Lala Girdharilal Agarwala: My Honourable friend puts a personal 
-question whether a tenant can get a house for 5 per cent. of the income. My 
1!eply to him is that perhaps he may not be able to get a house or in some 
-eases he may be able to get a house. That depends upon the conveniences 
:and the sort of house that my Honourable friend wants and the place where 
he wants it. If my Honourable friend wants a house in Raisina after the 
Legislative Assembly has broken up, probably he will be able to get a house for 
1 per cent. of the inc)me. (Laughter.) In fact some people would be willing 
to pay something to a gentlemau who will keep the house, in r ~r order. 
What I beg to submit is this. • The case of those persons who live in rented 
'houses cannot be compared to the case of those wh!) live in their own houses. 
In some cases, persons who have built their own houses or who have inherited 
-very costly houses from their ancestors would not like to leave them. 
Gentlemen who live in rented houses, even though they pay 10 per cent., do 
Dot keep houses when they go on leave'. The house remains vacant. I know 
:a. certain gentleman in Allahabad who, when he ~ e down to Allahabad, 
.encamped just opposite to my house, Durbhauga. Castle., They do n!>t take 
any houses on rent. They may have to pay something higher on the, hills, 
but when they come to the plains, they live in ca.mps._ Taking the average 
life of a Government servant to be 80 y:ears, how much does he pay? Some-
times he remains in camp and sometimeS he floe/il not take any house. The 
'Law Member has got a house worth alakh of rupees in Allahab8.d, but 'here 
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he liYes in a rented house and pays rent. There are many pel'SODS with small 
hOUF;es who live in their houses. I submit that all these considerations should 
be taken into account. It is not too much for me to ask that the -amount 
.ihonld be cut down to 5 per cent. instead of 10. 

- Ir. Deputy President: Amendment moved : 
• I ... the Pl'oyiso to Hub·clause (2) of clause 9, for' 10 per cent.' Bubstitute • ;; per cent: 

'l'he question is tha.t that amendment be made. 
The motion was negatived. 
Clause 9 was a.dded to the Bill. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 
26th January, 1922. 
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